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CO U iietL OP STATE.

Monday, i m 1934.

Thiê  Council met io iUi« Council Chamber Viceregal Lodge at
«f the Clock, the Honouca ĵle the Pr^ident in the Chair.

SW(MaN :
The Hoaoui»ble Mr. Chettiir Qovindan Nair (QWerqiqent of liidiA

Nominated OfBciftJ).

QUESTIONS AND ANSWERS.
Opening Balances of the Secbetaay of State for India and A vebaqe

R ates at which Invested.

45. The HoNotmABLE Mr. HOSSAIN IMAM; Will Government lay
OB the table a stateaaeat of l^e balaooes of the Seoretery of fitaite for India
on the ̂ rst daj of tiurft>re months of 1034-35 and the average tates at wiaiAi
they W0t6 invec^  ?

The H onourable Sib ALAN PARSONS : The opening balances of the
Secretary of State for India at the beginning of each month of the cunoDt
financial year were as follows, in millions of pounds :

AprH, 1934 .. ' . . .................................16-5
,  May, i034 .. .. .. . . .. 16-2

June, 1934 .. .. .. .. 13-9
July, 1934 .. .; 11-6
Aognst, 1934 .. . .  *>S

Government do not considier that it woold be in the public interest to
'discAose liie average rates at which the Ibaliuioes were invested.
TwAsmty B ills  ootstandino to th  th e  P u b lic  Airo bs th e  Papeb

'• Cubrewy RiesERVE.
46. The Honourable Mr. HOSSAIN IMAM: \ ^ t  was the amount

of treasury bills outstanding wilii the public and in the Paper Cuirenoy
Reserve on the last date of each of the four months of th* year 1934-361

The Honourable Sib  ALAN PARSONS: The follow ^ are the
approximate amounts of treasury biUs outstanding with the public :

30th April, 1934 .. .. . . . . 30^9
31st May, 1934 .. .. .. . . . .  83,27 „
30th June, 1934 .. .. .. ..  16,7p „
8l8t jaiy, 1934 .. .. .. 9,64 „

i m  )
MMC8



As regards treasury bills held in the Paper Currency Reserve Government 
do not consider that it would be in the pulalic interest to give more detailed 
information than is available from the published statistics and communiques.

W ays  and  Means A dvancbs outstan d̂ing and  B ates op Interest paid
ON THEM.

47, T he H onourable Mr . HOSSAIN IMAM : Will Government kincfly 
rtate the rate at which Qov^rriment took ways and means advance last year 
and on the current year and the amount outstanding on the last day of ev(Hfy 
month in each of the two years ?

T he H onourable Sir  ALAN PARSONS: As regards the ways and 
means advances outstanding during 1933-34, I would invite the attention of 
the Honourable lifember to Statement XV on page 70 of the Conirbller of 
the Currency’s Report for that year. The amounts outstanding at the end 
of each month of the current year were :
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April
May
June
July

Nil.
Nil.
9J crores. 

11J crores.

I regret that I am unable to disclose the rates of interest paid on these 
advances. They aire settled by confidential agreement with the Imperial 
Bank and vary from time to time in accordance with market conditions.i i«

The H onoxtrable Mr . HOSSAIN IMAM : Was the rate of interest paid 
on ways and meana advances during the current year moye than on the treasury 
bills of July, 1934 ?

T he H onourable Sir ALAN PARSONS: I am afraid I am unable 
indirectly to disclose the rates of interest paid on these advances.
Amount op Loan given to the B ihar and  Orissa Government for 

Earthquake R elief and R ate op Interest charged .

48. T he Honourablb Mr. HOSSAIN IMAM : Will Government state 
the amount of money given to the Bihar and Orissa Government as loan for 
earthquake relief and the ,rate of interest charged ? Did the Local Govemmejpit 
submit any estimate of the amount that would be required to give loans to the 
sufferers? If so, what was the amount?

The H onourable Sir ALAN PARSONS : The latest estimate of the 
amo\mt which the Government of Bihar and Orissa will require to borrow 
is about Rs. 1J crore«. I cannot say how much has actually been taken by 
them up to date since we have infom)«d them that they can draw the money 
as required and cotne up t6 us for formal sanction later. Included in this 
figure are sums of Rs. 27 lakhs tor house building loans to individuals and 
Rs. 30 lakhs for takavi advance for sand clearance.

The acjvancc for house building loans to small borrowers will b  ̂ interest- 
free for one year and thereafter will bear interest at the rate "̂ at which the 
Government of India can borrow subject to a maximum of 4 J per cent. The



Other adyanoee bear interest i&, acoordance with the oruleft of the Provinaal 
Logins Fund ; in the current year the rate of interest is likely to  be between 
4 and 4  ̂ per cent.

Mb t b e  G a u g e  E n g in es  on  th e  E a ste r n  B e n g a l  R a il w a y .

• 49. T h e  H o n o u r a b le  Mr . HOSSAIN IMAM : Will Gtovemment lay on 
 ̂ thetablethereply to my question No. 196 of 16th September, 1983, regarding 
the metre gauge engines on the Eastern Bengal Railway, and state reason 
for this delay of more than 10 months in furnishing the reply ? ,

T he  H o n ou rable  S ir  GUTHRIE RUSSELL : I lay a statement on 
the table. I am unable to understand the second part of the question, as in 
accordance with the promise given by the Honourable Sir Maurice . Brayshay 
in this House on 16th September, 1933, the information was supplied to the 
Honourable Member in October, 1933.

QUESTIOK§( A^P A N S W ^.

Statement contaimiTig the information fwmished to the Honourable Mr, Hoeaain Imam in 
rejAy to his question No. 195 put in the Council ofSiaJte on the 16th September, 1933.

Mbtbe Gauob Enoinbs oh the Eastsbn Bengal Railway*
IT!̂ ' (o) The heaviest metre gauge engines on the Eastern Bengal Railway are the Y. B. 
olass 4-6-2 type I. R. S. design.

(6) There are 33 of them.
(c) Their worked mileage in the year 1931-32 .. ..  .. 076,190

or an average annual mileage per engine of .. . .  29,642
(N.B.—Of the 33, two were put on in April, three in May and one in September, 

1931.)
(d) Their worked mileage in the year 1932-33 was .,  . .  . .  1,023,382

or an average annual mileage per engine of . .  . .  ..  31,012
.  (e) The worked mileage of all metre gauge engines on line in 1931-32

was . .  . .  ..  . .  . .  . .  4,621,031
or an average annual mileage per engine of . .  90,183

(/) The worked mileage of all metre gau^ engines on line in 1932-33 was 4,243,098 
or an average annual mileage per engine of . .  13,858

L akdbd  pm o b , without dxjtt, at CALOtnTA, OP P botkotbd 8tbbl GktODS.

“SO. Thb HoNOxnuBLX Mb. HOSSAIN IMAM : (a) Will GoTemment lay 
on the table a statement showing the landed price without duty at Calcutta 
on the 31st July, 1934, of all the protected steel goods ‘t

(b) Will Government also state the value and weight of these articles 
mported during the first quarter of this and last two years 1 gi'

T he  H on ou rable  M r . T. A. STEWART : (o) I lay on the table a 
statement containii^ the information asked for.

(b) The required information will be found in the issues of the Indian 
Trade Journal of the 15th March, 12th April and 10th May, 1934, respectively 
copies of which are in <̂ e Library of the Legislature. ,

................... ................ . ..... . , b2
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Bkttmefd duntiing ^  1̂ 34̂  of prateditd
Med qwxk.

8c ^ N o .
in

tariiff
Schedule.

Seriij No. 
4zi the " 

Btatementa 
published 
in the 
Indiofi 
Trade 

Journal,

It̂ ame of articles.

*•

•

Prioe per ton.

102<b I61-b
British ., . /  
Continent 

Teejh- 
British ..
Contiiwnt ..

Ra.

^8
76

125
88

102^

102-i

108-b

152

164

145

Bwb—
Britiali..............................
Continental 

Tinned sheets

Bolts and nuts (ordinafy) . * 
Fishbolts

107
84

213 to 360 according to quality 
and thiekneiss of steel.

2ia
293

103-e 145 Rivets .. 183

103-i 147 (6) Plates—
British—

Common quality 
Chequered 

CpntinenUl— 
Common qtia^y

117
144

86

lOB-1 148 (6) Black aheeta^ 
British .. 
CMtine&tal

140
Prieoa aot M dkUe.

103-m 148 (a) Galvanised skad^-^

l^ m  non-tndiaxi Bhe^ bats 
From JapaiMBe . ,
From Continental

195
m  ’ 
210 
147

103-n 150 BttQs (over 3# lbs.)
Fishfiates 
Spikes ..

127
180
151

103-r

vl

149 Wire
Wirenjla— 

Briti&h 
Belgian 

Fabrkilted sled

133 to 200 according to gauge.

251
137

This vafie# according to the 
inunikit of fabiioatioft. 

y^lEmpoHsavorm.*!
Prioos of other items are not available.



Old Obsbbvatory situatkd on the Janta^ antar Road at New
D elh i.

51. The H onourable R ai B ahadur  L aj^  JAGDISH PRASAD ; 
the’old Observatory situated oa the Jantarmantar Road at New Delhi a pro* 
tected monument under the Ancient Monuments Preservation Act ?

The H onourable K han  Bahadur  Mian  Sir F A Z L -I -H U a A IN : No.

T h«  H on o u r a blb  R a i B a h a d u r  JjALA JAGDISH PRASAD: Have the 
Government of India ever considered the advisability pf bringing this Observa-

within the scope of the Ancient Monuments Preservation Act t
T he  H o n o u r a ble  K h an  B a h a d u r  M ia n  Sir ^ A Z L -I-H U S A H T  : Np.

T he  H o n o u rable  R ai B a h a d u r  L a l a  JAGDISH PRASAD: Will tliia 
Government be pleased to consider the advisability of taking such action now ?

T he  H on o u r a ble  K h an  B a h a d u r  M lln Sir  FAZlrl-HUSAIN: If ^  
Honourable Member assures me that he has the authority of the owner of the 
estate to say that Government should take a(^on, Government will have no 
objection to consider it.

G u ards  of th e  A lla h a b a d  D iv is io n , E ast  I n d ia n  R a il w a y .

52. T h e  H o n o u r a b le  IUi B a h a d u r  I^ala JAGDISH PRASAD ; (a) Is 
k  a fact that the Bast Indian Railway guards of the second grade 
of the Allahabad division were called for selection to the first grade at the 
divisional headquarters some time ago ?

(b) Is it a fact that many guards were rejected there on the ground 
tiiat they have not passed the St. John*s Ambulance test ?

(o) Is it a fact that there are a number of guards in the first grade who
not passed the aforecUkid test and that this qualification was not insisted 

ttpcn when the direct appointment of a large number nji non-Indian guacde 
was made to this grade ? Why has this rale been made now ?

(d) Do Government contemplate a revision of their decisionin this matte? ?
T he  H on ou rable  Sir  GUTHRIE RUSSELL: I have called for certain 

information and wiH lay a reply on the table of the House In due couiBe.
AonviT iB S OF Qoondas in  S im la .

63. T he  H on ou rable  R ai B a h a d u r  L a la  JAGDISH PRASAD : Is it 
a fact that the Imperial Secretariat Association ^  a meeting held at SimU 
on tiie 12th July, 1934 resolved that a deputation should irait on the Hattie 
Member to draw attention t6 the increaaing activities of tHe goondt̂  ̂ iii 
fiSmla 1 If so, did such a deputatton wait upon the Home Metribet and, if 
with what result ?

The Hô otTRABLE M. G. HALLETT : A M^esi for tbe deception 
of a deputation by the HotioiMble the Hotne Meihber was received fvem 
Imperial Secretariat Association on the 13th July last. Ae ihe HmoliriUe 
lisnber Hrios Veogr hmy at the tim^ 1 re iv ed  tbe^deputotien and having 
heard ite representations, addressed the Government of the l^ui4^

QUESTIOjNS AKD ANSWERS. IOC



Se a t  fo r  In d ia  a t  T?te Cou n cil  of  t h e  L e ag u e  of  N a tio n 8.

54. T he H on ou rable  R at B a h a d u r  L ala  JAGDISH PRASAD : (a) Is 
Oovermnent aware that Indian public opinion has been demanding a 
neat on the Council of the League of Nations ?

(b) Is it a fact that this year China’s term on the League Council will be, 
over and a vacancy will occur ?

(c) Will Government be pleased to state what is the amount of India’s 
and China’s respective contributions to the funds of the League ?

(d) Is it a fact that China has defaulted in making het annual payments 
to the League, whereas India has been paying her contribution regularly and 
IHmctually ?

{e) Is it the Intention of the Government of India to press for India’s claim 
fcr securing at least one of the non-permanent seats on the League Council ?

T he  H on ou rable  K h an  B a h a d u r  M ia n  Sir  F A Z L - I - ^ S A I N :
(a) Government are aware that some sections of Indian public opinion have 
voiced the demand to which the Honourable Member refers.

(b) Yes.
(c) India, one million seven himdred and four thousand, two hundred and 

two Swiss francs; China, one million three hundred and ninety-nine thousand 
eight hundred and eighty Swiss francs.

(d) Yes.
(e) The Honourable Member is referred to Sir Brojendra Mitter’s reply 

to the Resolution moved by the Honourable SirPhiroze Sethna in this tJouiicil 
on the 14th July, 1930. For any further indication of Goverliment’s attitude 
in the matter it will be as well for the Honourable Mem̂ ber to await the 4ebî t6 
cm the Resolution on this subject which will be moved by the Honouiiable 
Mr. Sapru during the course of the present sessî m.

A c cid en tal  Sh ooting  of a  Mu h am m a d a n  V il l a g e r  b y  a  M il it a r y  P a t r o l .

55. T he H onoitrable Mr . JAGADISH CHANDRA BANERJEE :
(a) Has the attention of Government been drawn to the news item published 
in Advance of Calcutta- dated the 5th May, 1934 {dak edition) under the 
captions “ Shooting tragedy in forest ” , “ Moslem accidentally killed ” , 
“ Military picket’s challeAge to two men and sequel ” , in which it is reported 
t^ t  a Muhammadan villager in Chittagong district was accidentally shot dec^ 
by military pickets in the reserve forests near Sitakundo ? If so, will Gov­
ernment be pleased to make a detailed statement about the tragedy and what 
steps have Government taken to see that such tragedies do not occur again ?

(6) What is the name of the Muhammadan villager ? Was he a Gwem- 
ment servant ? K so, what was his business there at the time whep the 
lacftgedy took place ? ^

(c) Have Government made any enquiry into the matter ! If sô  what 
are their findings 1 ‘ ^
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(d) Have Qovernment made any proviaioii for the family of the dead 
man ? If so, what is the amount ?

(̂e) Was there any such tragedy in Chittagong in 1933 inwhichaMuham- 
madap lost his life, being accidentally shot down by the military pickets ?

(/)  If so, did Government after that tragedy, issue instructi(ma to the 
ohief of the military pickets at Chittagong to ask his men to be very careful 
in futuje in the matter of openii^ lire on the vilhige people whenever they 
wer  ̂to be( found running iu panic oa seeing the military pickets ? How far 
the ingtruotion is beii^ carried out ?

The H onourable Mr. M. 6. HALLETT: (a) to (c). The report re­
ceived from the Government of Bengal regarding this very unfortunate in­
cident shows that a villager named Abdul Jabar was accidentally ghot and 
fatally wounded by a military outpost in the Ramgarh-Sitakund Reserve 
Forest on the night of the 28/29th April, 1934, in the following circumstances.

Information wasTreceived that an important terrorist who invariably 
carried firearms, had planned to escape to Calcutta* His route was a lonely 
path through the forest with no human habitation for 10 miles. An armed 
picket was posted at a point on the path which is mainly used by the forest staff 
on duty and by Muhammadan villagers who hold permits to cut timber and 
bambo6s in the Reserve. At about 7-30 p. m. the arm^ picket, lying in ambush, 
observed two Hindus who upon being challenged rushed into the jungle. The 
picket thereupon fired on them. Simultaneously a party of Muhammadan 
villagers was coming along the path out of view of the picket and unfortunately 
the deceased, who was in advance and apparently became confused on hearing 
the sudden firing, ran into the line of fire. He was shot through the chest and 
died shortly after. The rest of the party ran back and ^way from the zone of 
fire. The Government of Bengal, with whom the Government of India agree, 
consider that the firing on the two Hindus, one of whom was almost certainly 
a (Jangerous absconder was fully justified under section 3 (2) of the Bengal Sup­
pression of Terrorist Outrages Act, 1932, and that no blame attaches to any 
one for the death of the Muhammadan villager.

{d) The Government of Bengal have sanctioned the following pensiona and 
gratuities for the dependents of the deceased with effect from the date of 
his death:

(1) Wid(m—pension of Rs. 5 a month till re-man*iage or death pli$$ 
Rs. 3-8-0 a month on birth of expected child, payable tillage of 16, if male and 
till martiage, if female, within that event lump sum of Rs. 100 to be invested 
for payment with interest accrue:!, on marriage.

(2) Sister, aged *7? pension of Rs. 3-8-0 a month each till death
and I or marriage, with lump sum of Rs. 100 each

(3) Step daughter, aged \ to be invested and paW, with accrued interest
7 J on marriage.

(4) Brother— R̂s. 100 as compensation
and

(5) Rs. 100 for funeral expenses.
{e) and*(/). The Honourable Member presumably refers to the incident 

on th  ̂7th March, 1933 when two men were shot by a military patrol. Follow­
ing that incident instru<̂ ti6ns were issued ittipressing on officers in command of
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troope the necessity of taking precautions to ensure that orders to ftpe on un­
known persons should not be given except in special circumstances. The cir­
cumstances of the two cases were dissimilar and in the present case the de^th 
of the villager wĉ s accidental.

T he H on ou k a b le  Mr . JA6ADI8H CHANDRA BANERJEE : In spite 
oi the order that was passed, why did such a tragedy occur ? e

T he H onourable Mr. M. 0. HALLBTT: They had information, as I 
havesaid, that an important terrorist was trying to escape by this route. They 
challenged this man as he came along and as he did not reply they fired on him. 
Aocidentally the Muhammadan villager catne in the line of fire and was shot.

Tke H o n o u ra b le  Mr. JAQADISH CHANDRA BANEtUBE: Ho^
did they know a terrorist was trying to escape t

The H onourable Mr. M. G. HALLETT : The pqlic^ iiad cer^i^ 
formation and were acting on information they had received, . .;

Num bbr  I n m a n s  in  the Political DEiPABTMEKT.  ̂>
66. T he H onourable Pandit  PBAKASH NARAtlf SAPRTJt" Will 

Government be pleased to'6tate :
(a) The nuuiber oi ludiAus at present employed iu tĥ o ^c^iticd

Ŝ pvdce and the ratio which their strength bears to the full strength, p£ 
t̂ bd service ?

(6) The annual rate of rccniitment for Indians to iim Indiwi Politidaj. 
8«rvice.?

The HoNotTRÂ LE Mr. R. E. L. WINGATE : (a) There are att presettt 
IS Indians in the Political Department reptesehting î oughly I/19th of its total 
sttength.

(6) Normally ^  per cent, of the total annual vacancies in the Department 
are filled by Indians. This is the rate tĥ t̂ was recommended by the Lee Co:6i- 
mission.
(l)j Cqn^erence of East Ini» an  R ailw ay  Employees at L ucknow , and  

(2) D ischarge of Babu  B. K . Mukjeuui.

57. T he H onourable Pandit PRAKASH NARAIN SAFRU :
(a) Is it a feet that a conference of the East Indian Railway men for the 
whole line was held on the 14th and 15th of April, 1934, at Luoknb ĵ ?

(b) Will Government be pleased to state whether one B. K. Mukerji, 
working in Loco. Workshop, Charbagh, Lucknow, was one of the chief orga- 
nUers of this conference ?

(c) Will Government be pleased to state whether he was discharged 
withm a fortnight after the conference without any reason being assigned 
for the dismissal ?

(d) Will Government be further pleased to state whether the said B. K, 
Mukerji has up to this time been given any reasons for disehar(fe or made 
aw^e of the chfirges against hun ?

Thk HcaioujusBMB Sib GUTSftlE BUS9ELL : 1 haye called fo  ̂cei:1mQ( 
i|jiO|sma^ v̂aBd wSl hy  a rejdy cm the table of the House ia due oouiisei
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Easi  ̂ Indian R ailway Union.

/5 8 . The HoNOuitABLE Pandit PRAKA8H NARAIN SAPRU
(a) Is the East Indian Railway Union registered undtir the Trade Union Act 
and is recognized by the East Indian Railway AdminiHtration ?
 ̂ (6) Do Government prppose to re-consider the case of B. K. Mukerji ?

T he H onourable Sir GUTHRIE RUSSELL : I have called for certain 
infpnnatipn and will lay a reply on the table of the House in due course.
E xpress or P asssn qer  Train  prom A llahabad  to D elhi after 7 p .m .

59. The H onourable Pandit PRAKASH NARAIN SAPRU:
(a) Is there no express or passenger train leaving from or passing through 
Allahabad to Delhi after 7 p .m .?

{b) Has th£ discontinuance of an express train proceeding westwards 
from Allahabad at about 10 p .m . caused a great deal of inconvenience to 
the travelling public in the eastern and central districts of the United 
Ph) Vinces 1

T he H onourable Sir  GUTHRIE RUSSEIX : (a) The latest time table 
shows that the last train carrying passengers leaving Allahabad for DelM is 
the Parcels Express which l^ves at 19-6 hours.

(̂ ) Qovernaent havifi iio iiiforaumtion. I have sent a copy of the question 
to ike Agent, East Indian Railway, to consider whether aî y action is neo^ssaiy.

T he H onourable P an d it  PRAKASH NARAIN SAPRU: Is the 
Honourable Member aware that in the Parcels ExpresB ordinary passengers are
not allowed ?

T he Honourable Sir  GUTHRIE RUSSELL: Only third class pas­
sengers are allowed.

• Inter Class W aiting  R oom at A llahabad , E ast Indian  R ailw ay .

60. The H onourablb P ^ dit PRAKASH NARAIN SAPRU:
(a) Is the waiting room for the interme(Uate ckas passengers at Allahabad 
situated at some distance from the main platform and also outside the 
main platform 1 Does this arrangement cause inconvenience to intermediate 
olass passengers ?

(6) Do Government propose to ootstruct a new waiting room foj: inter­
mediate' class passengers on the main platforms on both sides of the Allahabad 
railway station ?

I nter Class W aiting R oom at P rayao , East I ndian R ailw ay .
61. T he H onourable Pandit PRAKASH NARAIN SAPRU :.(a) Is 

there no waiting room for intermediate class passengers at Prayag railway 
station ?

(6) Is Prayag railway station a very important station with large 
passenger traffic 1

(c) Do Jl ôvemment propose to undertake the construction of inter­
mediate class waiting rooms for gentleman and ladies at Prayag railway 
station ?
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T hird  Cia ss  W aiting  H all  at A lxj ĥ abad , E ast I ndian  R a ilw a y .

62. T he H onoubablb P andit PRAKASH NARAIN SAPRU ; (a) I b 
Government aware that the waiting hall at Allahabad railway junction is '•a 
tin shed and causes very great inconvenience to third class passengers, parti­
cularly during the hot and rainy weathers ?

(b) Do Government propose to improve it for the purpose of protecting 
the passengers from rain and hot winds ?

T he H onourable Sir  GUTHRIE RUSSELL: With your permission, 
Sir, 1 propose to reply to question Nos. 60, 61, and 62 together. Government 
have no definite information on these points but they have forwarded the 
Honourable Member’s suggestions to the Agent, East Indian Railway, for his 
information.

T he H onourable Mr . HOSSAIN IMAM : Will the Honourable Member 
lay on the table the reply he receives from the Agent so that we may know what 
has happened ?

T he H onourable Sir  GUTHRIE RUSSELL: I have no objection to 
doing so, Sir.
L acjc of R epresentation  of the Municipal B oard , Aw -ahabad , on the

UiaTED P rovinces A dvisory  Committee, E ast I ndian  R a ilw a y .

63. The H onourable Pandit PRAKASH NAEAIN SAPRU: (a) Is
there no representative of the Allahabad Municipal Board on the United 
Ptovinces Advisory Committee of the East Indian Railway ? , ,

(6) Has the AUahi^ad Municipal Board sent any communicntion to the 
Railway Board on the subject referred to in (a) ?

(c) If so, what action has Government taken on that communication ?
T he H onourable Sir  GUTHRIE RUSSELL: (a) There is no repre­

sentative. '
(6) and (c). No communication on the subject has been received by Govern­

ment from the Allahabad Municipal Board.
Construction of a  R ailw ay  Station at the Cit y -sid»  of the Jumna

B ridge , A llahabad .

64. T he H onourable P andit PRAKASH NARAIN SAPRU: (a) Is 
Allahabad a big religious centre ?

(6) Is it a fact that there is no rail way station on the city-side of Jumna 
bridge at Allahabad ?

(c) Does this cause inconvenience to p<>or pilgrims ?
(d) Do Government propose to construct a small railway stat ion at the 

city-side of the Jumna bridge, ?
The H onourable Sir  GUTHRIE RUSSELL : (a) and (6). Yes.
(c) Government have no information:
(d) The suggestion will be considered.
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I nconvenience caused  to Passengers at A llahabad  due to the B engal
AND N orth-W estern R ailw ay  Stat^ok  bbino  two  miles a w a y  from 

East I ndian  R ailw ay  Station .
68. T he H onourable PRAKASH NARAIN 8APRU; (a) Is

Government aware that the passengers who have to travel on the Bengal and 
Ifrirth Wcstom Railway ate put to great inconvenience in as miM5h as the Bengal 
a^d North-Western railway station is some two miles from the Ba^ Indian 
railway station at Allahabad ?

(b) Do Governpxent propose to connect these two railway stations ?
The H onourable Sir  GUTHRIE RUSSELL : (a) Qovemna^nt recognise 

that some inconveni^ce is entailed by the distance between the two stations.
(6) The suggestion will be considered, but I can hold out no promise that 

any steps to remedy the inconVBnience can be undertaken in the near future. 
The question is one primarily of expense and of how far it will be lemunerative.
L ack op Protection on the P latform of the B engal and  North-W estern

R a ilw a y , A llahabad ,
6C. T he H onourable P andit PRAKASH NARAIN SAPRU : (a) Is 

there no protection on the platfom at Allahabad, Bengal and North-Western 
railway station ?

(h) Do Government propose to cover the platform ?
T he H onourable Snt GUTHRIE RUSSELL : (a) and (6). Government 

have no definite information, but the Honourable Member’s suggestion has been 
forwarded to the Agent, Bengal and North-Western Railway, for oonsideration.

R easons for D ifference in R ates of F ares on State R ailw ays .
67. T he H onourable P aijdit PRAKASH NARATN SAPRU : (a) Wfll 

Government be pleased to state the reason for the diflferent rates of fares 
prevailing on different State Railways ?

(b) Do Government propose to introduce a uniform flat rate of fares on 
all State Railways ?

The H onourable Sir GUTHRIE RUSSELL: (a) The scale of fares 
now in force on each railway has been determined generally by each Adminis­
tration after consideration of the financial and other considerations.

(b) Uniformity has not been considered nece ssarily as an ideal to be aimed 
at. Apart from tiie varymg conditions on different railways, it can only be 
attained by reducing the fares on all railways to the minimum on any rail* 
way, which would involve a considerable sacrifice of revenue, or by altering 
the fares on all railways to cprrespond to the present average, which would 
necessarily mean an increase on some railways.
I nconvemence caused to Indian Cinema concerns by  the refusal of 

R ailw ays toi grant T ravelling Concessions.
68. T he H onourable PANorT PRAKAHH NARAIN SAPRU: <a) Is 

Government  ̂aware of the in^onvenienoe caused to ;IkidiAa cinema concerns by 
the refusal of Indian Railways t6 grant travelling coiioessions to them on the 
same terms as theatres, cinemas, etc. ?
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(b) If so, do GovfjrnHieiit propose to take aay action in the matter ?
T he HoNOimAF/,® Sfli GUTHRIE RUSSELL : {a) and (6). Professional 

entertaining companies travelling to give public performances are allbwed 
certain concessions subject to a minimum of four concession fares being paid. 
Similar concessions are allowed on the State-managed Railways, viz., the 
Burma, Eastern Bengal, East Indian, Great Indian Peninsula and North 
Western Railways, to film-producing companies, subject, however, to not 
than 20 persons travelling by the same train when the journey is being under­
taken for the production of films. Government have received representations 
for the minimum of 20 persons in a party to be reduced to four, but have been 
ttoable to accede tô  ̂this request*

The question of concessions over railways other than the Stttte-matiaged 
lines is one for consideration by the Railway Administrations concerned, who 
have been advised of the concessions allpw^ on State-nmnaged lines.

E ffect thb 9 it(5ar  1it0 ustry o p  the E xcise D uty  on Sw a r .
69. The H onourable Pan dit  PRAKASH NARAIN SAPRU: Is

Government aware that the levy of the excise duty on sugar has proved very 
detrimental to theindustjry ia this country ?

T he HoNouRABm Sir  ALAN PARSONS: No.
A ction taken on the R epresentations of the Motion P icture Society op 

I ndia  tn heoard to the I^jdian Film Ind u stry .
70. The H onourable Pandit  PRAEASH NARAIN SAPRU: Will 

Government bo pleased to state whether it has taken any steps and, if so, what̂  
on the representations made by the deputation of the Motion Picture Society 
of India in regard to the Indian film industry ?

The Honoueablb Mr. D. G. MITCHELL: The various requests
made by the Society are under consideration.

V alue of Gold E xported .
71. The H onourable Panbit  PRAKASH NARAIN SAPRU: Will

Government be pleased to state the total amount of gold exported from
India within the last six months ?

The H onouraw^  Sir  ALAN PARSONS : Approximately 37 crores
between the 1st of February and the 28th of July, 1934.

A n ti-Indian  L egislation  in Zanzibar .
72. The H onourabi^  Pandit  PRAHASH NARAIN SAPRU: (a) WiU 

Government be pleased to lay on the table of the Hooiae the re-presentations, if 
aay, which it has made on the Zanzibar sitoaiioit to His Majesty’s Government ?

(6) Has Government received any commtmicat^n, so far, in regard to tlia 
Zanzibar situation from His Majesty’s GoTemment ? If so, what is its oat«90 ?

T he H onourable E ran  Bahadur Mu n  Sm FAZL-I-HUftAIN:
(a) The Government of India regret that they are unable to comply with 
tlMB Honoui^ble Membef’s request.

(6) The substance c£ the oorreepcmdeiiee has been given in tLe answer to 
pwfts (6) and ĉ) of the Honourable Bai Bahadur Lala Mathura Ptasad 
Mehrotra’s question No. 17.
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Bm tEsraTATiaN OF Assam m  t h e  F o m  ajiid '^ lb q iu p s s  D ep a b th en t,

7ff. T he H onourable Srijut  HERAMBA PROSAt) BARTJA : Has the 
provkice of Assam meagre representation in the clerical cadre of the subordi­
nate Posts and TeJeghtphs service I

ThJc HoNotJRABLB Mb. 1). 6. MITCHELL: Govemment are not aware 
tJ^t the facts are as stated by the Honourable Member: I  niay, however, 
inform the Honourable Member that since 1926 orders have been ito force, in the 
Posts and Telegraphs Department, to the effect that candidaites joimng th^

• subordinate Postal Service must belong to the revenue division which they 
enMst. In 1933 these orders were made applicable to recruitment foi* subordi­
nate services in all branches of the Posts and. Telegraphs Department. Got*- 
wnment consider that these orders are adequate to ensure the proper represent 
ation of local candidates in the Posts^and Telegraphs subordinate services.

R etrenchment in thS: P obts and  Telegraphs D epartment.
74. T he H onourable Srijut  HERAMBA PR08AD BARUA': Will Gov- 

nment be pleased to state whether there is a proposal for retrenchment in
the clerical cadre oi the subordinate Posts and Telegraphs service ?

T he H onourablI; Mr : D. G. MITCHELL : Retrenchment in the clerical 
cadres of the Posts and Telegraphs Department has been going on for some 
time and is still iia progress.

The H onourable Srijut HERAMBA PROSAD BARUA: Will the 
Qovemmi0lit be pleased tb state if they are going to do this retrenchment 
without disturbing the proportion of the meagrely represented Assamese and 
other under represented conimnnities ?

T he H onourable D. G. MITCHELL : I must ask for notice of that 
question.
Total value of Gold expoi t̂ed  since Gi^ at Britain  w ent qpf the

• (Jold Standard .

75. T he Ho n otrabm : R ai Bahahur Lala MATHURA KRA8AD 
MEHROTRA : (a) Will Government be pleased to state the total amotint 
fd gold exported frwi India sinee Gxeat Britaist went off the gold standard ?

(h) Do Government propose to levy an export duty on gold in the 
interest of the coimtry and unanimous demand of the public ?

T he H onourable S ir ALAN PARSONS: (a)  ̂Approximately 206 crores 
up to the 28th of July, 1934.

(6) I would refer the Honourable Memb̂ ir to the reply given by Sir 
George Schuster to question No. 340 asked by Mr. Badri Lai Rastqgi on th  ̂ Ut 
of September, 1933.

T he H onourable Rai B ahadur Lala MATHURA PRASAl) 
MEHROTRA : May I know the gist of that reply ?

TAe Honourable Sir  ALAN PARSONS: Yes, Sir. The gist of that 
reply is that Government do not give advance information of their intentions 
on questions of taxation.

The H oi^ urable Mr. HOSSAIN IMAM : May I ask, Sir, if the Gov­
ernment are reconsidering the question ?
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The Honodrabu Sm ALAN PARSONS: Tbe: Jlononiable Member 
is agam trying to get from jne iadirectly a statement which would certainly 
lead to considerable speculation ill this coimtry.

E vasion  o f  th e  Im port D u ty  on  Undebvii;^ts by  Ja?an .
76. The H onourable R at B ahadur  La la MATHUEA PJ&ASAD 

MEHROTRA : (a) Is it a fact that the All-Iiidia HoBiery MauufactureiB’ A^o<;ja- 
tion, Cawnpore, has made a represeutation to the Member in charge of Com­
merce and Railways on the aew devioes adopted by Japaa to escape 12 aimas 
per poiind duty on undervests ?

(h) Will Government be pleased to make a full statement on the 
points raised in the said representation and state what steps have been taken 
to meet the situation ?

Thb H onourablb Mr . T. A. STEWART: (a) Yes, Sir.
(6) The representation referred to deals iwith :

(1) the evasion of the specific duty on undervests ;
(2) the import duty on knitted cotton pullovers, sweaters, coats,

etc., and
(3) the possibility of a reducti<m pf duty on fleecy vests to 35 per

cent, ad vahretn.
The first two points are now under the consideration of the Government 

of India, while with regard to the third, Government have decided that there 
is no good reason for a modification of the existing duties on fleecy under­
vests.

T he H onourable R ai Bahadur Î ala MATHURA PRASAD 
MEHROTRA: Am I to understand that the Government will take early 
steps in considering these points as they are losing a lot of money in the busi­
ness ?

T he H onourable Mr . T. A. STEWART : I have said, Sir, that the 
matter is receiving the consideration of the Government of India. The 
Honourable Member must not assume that a decision has been taken either 
one way or another.

The H onourable Mr . HOSSAIN IMAM : May I ask a question about 
fleecy undervests ? On what grounds did Government come to the conclusion 
that there was no scope for change ?

T he H onourable Mr . T. A. STEWART: The grounds on which 
Government came to that decision. Sir, were in the first place that chey were 
of opinion that this article imported from abroad was in effective competition 
with goods produced in India and in the second place they were not of opinion 
that the incidence of the duty on fleecy imdervests was unduly burdensome.
Freight W ar  on thb W est Coast b y  F oreign  Shipping  Companies against

SMAJLL Indian  Steamship Companies.
77. The H onourable R ai B ahadur L ala MATHURA PRASAD 

MEHROTRA : (a) Is it a fact that the members of the Committee of the Indian 
Merchants’ Chamber have brought to the notice of Government the freight 
war waging on the west coast by foreign shippin(j companiec against small 
Indian companies plying on the coast ?



(6) Wlwit steps does Government propose to take ag«u3t them for safe­
guarding this Indian eaxterprise ?

• The H onourable Mr . T. A. STEWART: {a) A letter on the subject 
of the shipping position on the west xjoast has been received from the Indian 
Merohants* Chamber.

► (b) The representations made by the small steamship companies in this
connexion are receiving the consideration of the Government of India.

E stab lish m en t  of  a  P u b lic  School in  I n d u .

78. The H onourable R ax B ahadur  L ala MATHURA PRASAD
MEHROTRA : (a) Is Government aware of the schome of a Public School, 
drawn up by the Honoui^able Sir Joseph Bhore ?

(6) How far has progress been made with this scheme and when itf it
expected to mature ?

(c) Where is this school going to be located and how far is Government 
committed financially ?

(d) Is it a fact that the scheme seeks to develop in the school an atmos­
phere distinctly Indian in moral and spiritual outlook and at the same 
time does not provide for instruction in the vernaculars ?

The H onourable K han B ahadur  Mian  Sir  FAZL-I-HUSAIN : (a),
(6) and (d). Government have no information beyond what has appeared in 
the Press.

(c) The Grovemment of India have offered to give perpetiiial lease of the 
Chandbagh Estate at Dehra Dun for the proposed school on certain conditions 
and to sell the buildings on that site at a cost of Rs. 3-5 lakhs. The offer has 
not yet been accepted by the society.

T he H onourable R ai B ahadur L ala MATHURA PRASAD 
MEHROTRA : Has the Government made this offer without examining the 
Scheme ?

T he Honourable K han Bahadur Mian Sir  FAZL-I-HUSAIN : 
Without exapoining the detailed sc^me.
R s f b s sb n t a t io n  of  A sbam  in  th b  P osts a n d  Te leg ba fh s  D e p a k t h e n t .

79. The H onourable Sbijut I£BRAMBA PROSAD BARUA : (a) Will 
Government be pleased to state and lay on the table the number of posts in 
the following different grades of Posts and Telegraphs service in the province 
of A ^ m  and how many of them are held by the natives the prpvince :

Superintenclents of Post Offices.
Head Postmaaters..................... . ..................... Gazetted.
Head Postmaaters............................ ................................... Non-gazetted.
Sub-PoBtmasters............................ ......... ........................... Selection grad©̂
Inspectors of Post Offices.
Head Clerks to the Superintendents of Post Offices.
Divisional Engineer, Telegraphs.
Sub-Divisional Officer, Telegraphs.
Telegraph Masters.
fin^eering Super visor, T^graphtf;
Telegrapliists.
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(ft) Will Government he pleased to state why the ^pfovihee of Assam 
has no representation up till now in the various grades of Posts and Tdegraphft 
servicc referred to in (a) i^bove ?

(<;) Will Government be pleased to state whether aay Assamese ux tbe 
subordinate Posts and Telegraphs service has passed the different 
men^l examinations for appointment in the various grades of aforesaid 
service ? If so, how many of them have been provided with their due appoint­
ments up till now and, if not, why not ?

T he H onourable Mr. D. G. MITCHELL : (a) A statement giving the 
information asked for by the Honourable Member is laid on the tabk. Govern- 
ment have no information as to how many of these pofets are held by t&b 
natives of the province and do not propose to obtain it as its ooUeoUon 
would involve an undue expenditure of time and labour.

(b) In view of the reply to part (a) Government do not admit the states 
ment made in this part of the question.

(c) Government have no information.

Statement referred to in reply to part {a) of ihe QmsUon No
Heramba Frosad Barua, 

Supenntendents of Pcft Offitoes 
H«fed Postmasters (GaCetted)
Head Postmasters (Non-gazetted) ..
Sttb-Postmaaters (Selection grade) ..
IngpeotoiB of Post Offices .. , ,
Head Ctoks to Superinteudenta of Post Offices 
Divisional Engineer, Telegraphs 
9ut>-l^visional Officers, Telegraphs 
Telegraph Masters 
Engineering Supervisors, Telegraphs 
Telegraphists

79 by ike HonouraHe SHjut

3

4
9
i
1
3
2
5 
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A cco rd a n ce  o f  P b e fb b e n tta l T rea tm en t t o  s t jc ce s s to l DEPARTMterrr'Ai* 
"OANrtOATEs nmStt Assam iw tw s ?*o«t8 and TsiiBeRATHS 'D*i»A»tsjBN».

80. The HosotmABiiB Sawor SSRAMBA PROSAD BARtJA; Will 
Government be pleased to give preferential treatment over others to the 
successful Assamese departmental candidates from Assam in filUng vacancies 
in the various grades of the Poets and Telegraphs service ?

T he H onourable Mr. D. G. MITCHELL: In filling up vaicancieB in 
higher grades in the Posts and Telegraphs Department the promotion of 
departmental candidates is regulajted solely by considerations of merit and 
seniority and Government therefore regret that they are unable to accept the 
Honourable Member’s suggestion.
N umber op B engalis, etc ., of the Assam V alley  speaking  A ssamese

APPOINTED TO THE P08T8 AND TeLEGBAPUS DEPARTMENT.
81. The H o n ou ra b le  S r i ju t  HERAMBA PROSAD BARUA : Will 

Goveonuneatbe pleased to lay on the table a stateiiMnt showing sepiwately the 
total number of Bengalis, domiciled Bengalis and natives of the Assam Valley



Speaking the AssftmeRe knguage appointed to the clerical po t̂s in the Post  ̂
and‘^elegraphfi Departrant in the Upper Assam, A«?am and the
Surma Valley Division during the last ten years ?

T he H onourable Mr. D. G. MITCHELL : Government regret tlmt they 
are unable to furnish the information as its collection would involve an undue 

,e3tpenditure of time and labour.
A ssamese claims in the P ostal D epartm ent.

82. T he H onourable Srijut HERAMBA PR^ SAD BARUA : Are 
Government aware of an article under h?ad Assamese claini", in the Postal 
Department ” that appeared in the The Times of Assam during the month of 
July last and, if so, what action do Government propo3e to take in the miitter ?

T he H onourable Mr. D. G. MITCHELL: Government have s^n the 
Article in question and have called for a report.
T ransfer  of the I mperial I nstitute of A gricultural R esearch  from

Pus A to D elh i.
83. The H onourable R ai B ahadur L ala JAGDISH PRASAD : With 

reference to the proposed transfer of the Imperial Institute of Agricultural 
Research from Pusa to Delhi have Government ascertained whether the 
soil and climate of Delhi are more suitable than those of Pusa for carrying on 
research activities of an all-India character ?

T he H onourable K han B ahadur  Mian Sir FAZI-»-I-HUSAIN : Yes.
The H o n o u ra b le  Mr. HOSSAIN IMAM : Will the Honourable Member 

Bay what is the rainfall in Delhi and Pusa ?
T he H onourable K han B ahadur  Mlan Sir  FAZL-I-HUSAIN : 

Notice.
L egislation in  connection w ith  R ural I ndebtedness .

 ̂ 84. T he H onourable R ai B ahadur L ala JAGDISH PRASAD:
(a) Havc the Government of India received any memorial on behalf of the 
All-India Vaish Mahasabha and Vaish Conference protesting against the rural 
debt legislation pending before the United Provinces Legislative Council includ­
ing the Encumbered lilstates Bill as being unduly favourable to the debtors 
and highly prejudicial tp the interests of the money lenders and calculated 
to affect the general credit of the province ?

(6) Îs it a fact that enactments of a similar nature are being taken up by 
the Provincial Governments and Provincial Legislatures of some other j»o- 
vinces also and that everywhere there is some resentment against such 
legi^tion, as alleged in the said memorial i

(c) Have the memorialists prayed in the memorial to Govemm^t
(i) that no sanction should be granted to enable the United Provinces Legi^- 
tive Council to carry through the Encumbered Estates Bill iii its present 
form and (ii) that the rural debt !6ills should be withheld from being broirgfit 
?3Ngfore any of the local Cotw îb, and that lei^ktion on the aobyecJt s b o ^  
be brought, if necessrtry, brfore tb<̂ ' Centra! LegWatttW ?

It what action }]^ve tte o f Tfltfta taken in ?

T he H onourable Mr . C. GOVINDAST NAIR : <a) i.,
Mfi2CS o
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(6) Certain other Provincial Gtevemments hav  ̂undertaken legislation with 
a view to the relief of rural indebtedness. The Government of India have no 
information regarding the strength of the opposition to those measures.

(c) Yes.
(d) The matter is under consideration.
Tpe Honourable Pandit PRAKASH NARAIN SAPRU; Will 

tie Government consider the question of all-India legislation in the matter ?
T he H o n o u ra b le  Mr. C. GOVINDAN NAIR : I must ask for notice.

S h ooting  of W il d  Ca ttle  b y  M r . W a u g h , P r e s id e n t , N o t if ie d  A rea
Co m m ittee , Sh a h d a r a .

85. T he H o n ou rable  R a i B a h a d u r  L a l a  JAGDISH PRASAD:
(a) H as the attention of Government been drawn to the recent press report 
alleging that Mr. Waugh, Honorary Magistrate and Chairman of the Shahdara 
(near Delhi) Notified Area Conmiittee, shot down 72 cows and bullocks ?

(b) Is it a fact that a public meeting held under the auspices of the Hindu 
Young Men’s Association protested against the alleged action and resolved 
to invite the attention of the Chief Commissioner and the Deputy Commis- 
flioner of Delhi to the matter and to send copies of the resolution to the Gov­
ernment of India and the Punjab Government ?

(c) Is it a fact that a black-flag procession carrying the skins of the cowa 
alleged to have been killed by the President of the Notified Area Committee, 
Shahdara, paraded through the city of Delhi and culminated in a public 
meeting being held at Azad Park at which resolutions were passed condemning 
the alkged act of Mr. Waugh and asking Government to acquire the land 
on which the alleged shooting took place and turn it into a pasture land ?

(d) Will Government please state the details of the alleged incident ? 
What action do Government propose to lake in the matter ?

T i ê H onourable Mr. M. G. HALLETT : (a) and {d). Government 
have seen several press reports of the ircident but none so exaggerated as 
that to which the question refers. The facts are that a herd of wild and owner­
less catt le had for a long time been doing damage to the fields round Shahdara. 
Mr. Waiigh engaged men to catch them and when they failed, shot dead 11 of 
the herd. At the suggc stion of the Chief CornmiBsioner Mr. Waugh has resigned 
the josts of Honorary Magistrate and President of the Shahdara Notified 
Area. Government do not think that any further action is necessary. I may 
add that the New Delhi Hindu Sabha have expressed themflelves fully satisfied 
by the action taken by the Chief Commissioner.

(6) and (c). Yes.
T b e  H on ou rable  R a i  B a h a d u r  L a l a  JAGDISH PRASAD: May I 

know, Sir, if these wild cattle fcelcmged to somebody or whether they were 
ownerless ?

T pe  H onourable Mr. M. G. HALLETT : No, Sir. I said they were 
ownerless, which means they had no owner.
F r eig h t  W a r  on  th e  W est  Coast  b y  F o r eign  Sh ipfin g  Com panies  ag a in st  

SMALL I n d ia n  Steam sh ip  Com pan ies .
M,  T b e  H q n o u b a b ia  R a i B a h a d u r  L a la  JAGDISH, PRASAD:

(a) Is it a fact that early in July last the Commerce Secretary of the Gbvem- 
*ment of India paid a visit to Bombay 1
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\b) Is it a fact that on this occafdon the members of the Ck>nunittee of 
the Indian Merchunto' Chamber drew his attention to the freight war being 
waged on the west coast which endangered the very existence of the small 
Indian shipping companicH plying on that coast ?

(c) Is it a fact that the spokesman of the Committee stated to the Commerce 
Secretary as follows :

Thest? small Indian steamship companies are operated by Indian 
agencies through the instrumentality of Indian capital, and as 
they are likely to be wiped out of existence owing to the freight 
war started by foreign vested interests, my Committee would 
request you to see that immediate and effective action is taken 
to safeguard the interests of Indian shipping ” ?

(d) Is it a fact that the Commerce Secretary promised that he would bring 
the position of the small steamship companies to the notice of the Commerce 
Member ?

{e) If so, what action do Government propose to take to safeguard the 
interests of Indian shipping ?

The H onourable Mr . T. A. STEWART : (a), (c) and (rf). The reply is 
in the aflirmative.

(6) The Committee of the Indian Merchants* Chamber drew my attention 
to the present shipping position on the west coast.

(e) The matter is receiving the consideration of the Government of India.
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BALLOT FOR THE ELECTION OF NINE MEMBERS TO SERVE ON
THE COMMITTEE TO EXAMINE THE WORKING OF THE OTTAWA 

^TRADE AGREEMENT.,
T he H onourable the PRESIDENT : With reference to the appoint­

ment of nine Members to serve on the Committee to be appointed by this 
Oomicil to examine the working of the Ottawa Trade Agreement, I have to 
annomioe that there are fourteen candidates for nine vacancies. I need not 
read out the names of the fourteen Members who have been nominated because 
the ballot papers will now be placed in Members’ hands. I think most Honour­
able Members are well aware of the procedure now with regard to the holding 
of an election according to the principle of proportional representation by means 
of the single transferable vote, but perhaps it would be as well if they read 
the instructions at the foot of the ballot paper.

T he H on ou rable  K han  B ah ad u r  D r . Sir  NASARVANJI C H O K S Y  : 
Sir, I beg your permission to withdraw from the election.

T he H onourable the PRESIDENT : The Council will note the Honour­
able Member’s intention.

The election will now take place.
T h e H o h o u r a b lb  S a iy e d  M O H A M ED  P A D S H A H  Sah ib  B a h ^ u b  : 

If you will permit me I will withdraw my candidature for this election in fkvour 
of lir. Suhtawardy.

02



H on o u r a ble  t h e  PRESIDENT * You cannot withdraw in favour 
Ci $Ay particular individual. You can withdraw if you like.

T he H onourable Satyed MOHAMED PADSHAH SAmB B a h a d u r : 
I withdraw unconditionally.

T he H onourable R aja CHARANJIT SINGH : Sir, I also beg to with­
draw.

(The election was then held.)
T he H onourable the PRESIDENT : The result of the election will

be announced at a later date.

to o  ow K C iL  o r  STATE. [1 3 th  A u g . 1934 .

- INDIAN DOCK LABOURERS BILL.
H onourable Mr . T. A. STEWART (Commerce Secretary): Sir,

I move:
*** ThAt the Bill to give effect in British India to the Convention concerning the pro­

tection against accidents of workers employed in loading and unloading ships, as 
by the Legislative Assembly, be taken into consideration.”

The origin of this Bill is as follows. At the Twelfth Session of the Inter* 
national Labour Conference, which was held at Geneva in the summer of 1929, 
there was adopted a draft Convention concerning the protection against acci­
dents of workers employed in loading or unloading ships. Th^ 3toft Conven­
tion was placed before tliis Honourable House for its considwa;tion on the 15th 
July, 1930. This House adopted a Resolution recommending to the Gover­
nor General in Council that he should examine the possibility of giving effect 
W the dtaft Convention and reconomending that the r^tilta of this exattiitiat- 
lidn stonld be placed before the Council within 18 months. Steps were at 
once taken to give efEect to this recommendation, but in the meantime ceitain 
iJltller countries had discovered practical difficulties in giving eaxcct to the 
OtoventiOn and the Government <rf India dee ded that aa these countries kad 
idready approached t!ie International Labour Office with a view to securing 
Ik modification of the Convention, that no further action «hould be taken pead  ̂
«Bg a final decision on these representations. This Honourable House mm 
info of that decision n the month of March, 1932. In the Sixteenth 

on of the International Labour Conference, which was held in 1992, thm 
draft Convention was revised in some particulars and a revised drafi Convene- 
lioB waa adof̂ ted* It is this revised draft Convention that the present Bill 
seeks to give e^ect to and it has been drafted in its present form after ocmsiii- 
t l^ n  with Local Governments and important commercial and adminiBtra- 
tî fe Interests mainly concerned. I believe that this Honourable House will 
agtee with me that the objects of this Bill are in the highest degree praise- 
IhMrtky. iPhe oeeupation Of a d6ck wWket is a hazardous one and any measure 
which is designed to secure his greater safety in the course 6f his daily*' 
employment is one which must commend itsetf tO' all ^ho have daim 
to humanitarian feeling,

IZami^ to tfhe flfm t̂self, tkf»:$mn pointo ofCoav«Btion.are %o%e fawft 
m olaufle 5. Clause 5 gives power to the Governor General iniO îiiioil M



Tegulations to safeguard the dock labourer from practically every to
wiiioji he may be exposed in hi$ calling. It al«o provides that in the unfortî T

even̂ t of an accident occurring, due provision should be made fos the
^ t^  treatment of the injured man. These regulations axe in my opiniott
thoroughly exhaustive as they have been dravm up on the model (rf the BcitiBb 
IJockers’ Convention. They have also been considered by a very r̂ -
priesentative Comn:uttee at Geneva,

The regulations will be administered by Inspectors appointed under
<o)ause 3 of the Bill» It is proposed in this connection to utilise
machinery and to appoint inspectors under the Bill officers of the Mer̂ ftHtila 
Marine Department and, if need be, factory inspectors. The other provirionfl
of the Bill follow to a very l r̂ge extent the model pf the Factories Act. I
need only refer to one clause, that is, clause 11, Whereas it is thoroughly
appropriate that the Bill should apply to large ports like Bombay and
Calcutta, it must be remembered t̂ a-t there are lesser ports in India where
the amount of traffic is considerably less and the size of the ships* visiting the
port is also very small. '

The H onourable Hai Bahadur  L ala RAM SARAN DAS ; What
about Karachi ?

T he H onourable Mr . T. A. STEWART : Perhaps a representative
from Sind will give you his appreciation of the size of Karachi. Perhaps the
Honourable Member has understood that I intended that this Bill should
apply only to the ports of Bombay and Cakutta,. That was not my inten­
tion. I was merely quoting those as examples of large ports. I am flOrry 
if I omitted Karachi from that category. It might well be that the applica­
tion of this Bill to the lesser ports would be unduly burdensome and section 11 
gives the power of exemption in the circumstances set forth in that section.
This Bill, Sir, is only one more example of India’s desire to conform to the
higiiest possible standards in the treatment of her labour, and I am sure
that it receive the whole-hearted acceptance of this House.

Sir, I move.
T he H onourable Mr. P. C. D. CHARI (Burma : General): Sir, I rise

to congratulate the Government in giving effect to the International Conven­
tion in the form of a Bill. I have one or two observations to make. I found
from the questions put to the Honourable Member moving the Bill that
Honourible Members wanted to know whether the Bill would apply to certain
ports. The reason is not far to seek. The short title of the Bill is not happy.
It is The Indian Dock Labourers Act I believe there are docks onfy in 
Bombay and Calcutta and the other ports have got only wharfs. The is
intend^ to apply not only to Calcutta and Bombay but to all the more i^ o r -
tant ports of India and the Bill would have been more happily worded if it is
made clear and we had instead of the words “ The Indian Dock Labourers Act ** 
the words ' ‘ The Indian Port Labourers Act. ” I am only making a sugges­
tion ; I have no amendment.

One ot^er observation I have to make in regard to the principle of the 
BUli Most of the provisions are left to the rule-making power of the Gorclriu^

I hAve no objection to the power being given to the
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[Mr. P. C. D. Chari.]
Gmeral, but I would request Qovemment to keep in mind in making regula­
tions the welfare of labour and to see that proper protection is ensured to thiB 
labourers against accidents and in making rules they should generally Jfollow 
on the lines adopted by more advanced countries for the purpose of safeguard-* 
ing the labour employed in those countries. •

I have got one other observation to make as regards the general provisions 
of the Bill. No doubt a provisic«i is made for------

T h e  H o n ou rable  th e  PRESIDENT: We are discussing at this stage 
the general principles of the Bill only.

The Honourable Mr. P. C. D. CHARI: I am only making general 
observations, Sir. As regards the inspection provided, I am not sure whether 
it would not be necessary to have a central inspecting authority which will be 
more effective in making inspections of the working at the various ports.

With these words, Sir, I support the Motion for the consideration of 
the Bill.

The Honourable Pandit PRAKASH NARAIN SAPRU (United Pro­
vinces Southern: Non-Muhammadan): Sir, the Bill is intended to protect 
workers employed in loading and unloading ships. It seeks to ratify the 
revised Convention of that very useful body the International Labour Cyonfer- 
enoe. Sir, it is a useful measure on which the Department of Industries may 
well be congratulated by this House.

T he  H on ou rable  Mr. T. A. STEWART : The Commerce Department.
The Honourable Pandit PRAKASH NARAIN SAPRtf: I am sorry» 

It is the Commerce Department that may well be congratulated. Loading and 
unloading ships is a dangerous occupation and it is the duty of the State to see 
that the workers are properly protected, that proper precautions are taken in 
this occupation by the authorities responsible for those occupations. The pill 
is good so far as it goes, but there is just one observation that I should like to 
make and it is this. We have certain maritime Indian States. Now, Sir, I 
would request the Government to use their diplomatic influence with these 
States and ask them to come into line with us. I do not want the Gk)vernment 
to interfere with the autonomy of these States. That is not my object. But 
surely the Political Department can use its diplomatic influence—and we 
know what that diplomatic influence means— ŵith these States and it is just 
and right and proper that the Indian States should come into line with us in 
this matter.

With these observations, Sir, I give my hearty approval to a measure of 
far-reaching importance to the workers in this country.

T he H onourable Mr . HOSSAIN IMAM (Bihar and Orissa : Muham 
madan) : Sir, it is my misfortune that I always find some fault with things.
I am in entire agreement with the Department of CommcTce that this measure 
is a very beneficial measure and should be passed. The fault about this 
measure is that I do not find that the draft Convention on which the whole 
measure is based was placed in the hands of the Members of thi%House, if 
this had been placed in our hands, we would have been in a position to judge 
whetb^ this portrays those conventions porperly or not. In the second plaoê
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Sir, I find tliat the intricacies of the allocation of labour between the difEerent 
departments of the Government have placed this Convention, which is for the 
welfare of labour not in the charge of the Department of Labour and Industries  ̂
but in charge of the Department of Conmierce. That, Sir, gave me an idea 
whether it does provide for all the things which the dock labourers require 
or not. I wanted to find out whether the factory rules and the hours of work 
^pply to them or not, and came to know that they did not apply. I am not 
satisfied about the present state of affairs regarding the hours of work of the 
dock labourers.

Sir, I always object to giving extensive power to the executive. My 
reason for that is that if we look into history we find that the Government of 
India has gradually developed fipom an autocratic body into a slightly democra­
tic body; but we find,' Sir, that there is slight difference between an actual law 
and the rules made thereunder and so they are apt to usurp the functions of 
the Legislature. One cannot deny the fact that the rule-making power is 
essential for every Act to be effective but when we find that in seption 5 we have 
provided from A to X for all sorts of rules to be made by the executive it seems 
that we are simply asking the Legislature not to lay down the actual safeguards 
which we wish to be provided but we are simply giving directions to the exe­
cutive. That direction, Sir, too would have sufficed if we had the privilege 
which the English House of Commons enjoys whereby rules made under the 
law are laid on the table of the House and if anyone wants to raise up a debate 
he can do so within a specified period.

T he H onourable the PRESIDENT : They are published in the Gazette 
of India.

The H on ou ra b le  Mr. HOSSAIN IMAM : With due deference, Sir, they 
may be published in the Gazette of India but we do not get aii opportunity of 
discussing them unless we put in a Resolution on a non-official day. On an official 
dmy, we cannot do it. If we had that convention whereby all the rules passed 
by the Governor General, on all these Bills were to be laid on the table of the 
House and be subject to debate in advance within a specified period, all the 
objections that we have to the power of framing rules would be met. I make 
this suggestion not only for this Bill but for the consideration of the Government 
whether it will not be possible to make some sort of convention.

Sir, I also take great objection to the power vested in the Governor Geleral 
to exempt in clause 1 certain ports from the provisions of the Act. If by ex­
emption is meant that the rigours will be reduced one can very well appeciate it 
and can have no objection to the fact that the same amount of care is not required 
in a small port like Vizagapatam as is required for Calcutta but if, as 1 find from 
provision (d) of clause 5 and provision (6) of clause 11 the whole class may be 
exempted, well that would mean taking away with the left hand what we are 
giving with the right.

T he H onourable Rai Bahadur L ala RAM SARAN DAS (Punjab : 
Non-Muhamanadan): Sir, I welcome this measure but I am sorry to find that 
this important legislation was delayed—however, better late than never. Sir, 
the Honourable the Commerce Secretary demands that the Government should 
have the option of exempting certain ports. I wish he would kindly define



Babadur Lala Ram '̂aran Daa.]
^hit lie means by the small ports. After all, at the big ports there are all 
of lax;ilities for loading and unloading ships. There are docks, there are craiies 
and trains and there is maclunery to facilitate,the process, but in the spia):! 
pbrtd where there are no docks or other facilities, the dangers there are grater 
than in more up-to-date portfc*. Therefore, Sir, I wish that the big ports should, 
b  ̂ 6learly mentioned in the Bill and that the smijiller ports should be cleiirly 
defined.

The Honourable Pandit Prakash Narain Sapru has renmrked that we ought 
to seek the ecy-opei t̂ion of the States in this matter. I am sorry the Political 
Secretaty is not in his place at"pr^eiit, oitherwise I would have askfed him 
whether the States were circularized in this connection and supplied "kith copies 
of this Convention and asked foT their views. In the present times, of cotirse, 
nothing much can b^ done by dictation, but all the same 1 hope that in future 
when the co-operation of the States is sought they will be consulted and taken 
into confidence so that they may be ready to respond.

With these remarks, Sir, I support the Bill.
The H onoukablk D iw an  Bahadur G. NARAYANASWAMI CHETTY 

(Madras: Non-Muhammadan): Sir, I rise to support the Motion before 
the House. As a matter of fact, it is a beneficial measure which wiil help the 
labour interests in various parts of India and I am glad to find that the ports 
of various provinces, Madras, Bombay and Calcutta, have also agreed that this 
Convention should be confirmed.

Sir, there is only one suggestion in which I agree with many of my collea­
gues, and that is to bring the Indian States into line in regard to this beneficial 
measure. I hope the Government of India will try to see that Indian States 
also adopt this beneficial measure so that labourers working in the ports under 
the Indian rulers will also come in for the benefits of the provisions of this 
Act. ♦

With these few words, Sir, I have great pleasure in supporting the measure.
The H onourable Mr . T. A. STEWART: From the expressions of opinion> 

Sir, which I have heard I take it that it is the general sense of this Honourable 
House that the measure is a desirable one. I may however refer briefly to 
one or two points that have been raised. The Honourable Mr. Chari took 
objection to the short title. He was probably unaware that an amendment 
on that subject is to be moved and I shall withhold my remarks on that sftbject 
until the amendment is moved. The Honourable Mr. Chari was also of opinion 
Aat it would be advisable to constitute a central inspecting authority. The 
fact that it is proposed to employ existing machinery, I think, has much to be 
said for it on the ground of economy. If the Honourable Mr. Chari will 
refer to clause 6 of the Bill he will see that the inspection and the manner in 
which it is carried out will be under the supervision of a central authority.

The Honourable Mr. Sapru referred to the desirability of securing the co­
operation of the Indian States in this matter. I do not know exactly what 
is the significance that he attaches to “ diplomatic influence but I can assujce 
hitn that all proper steps will be taken to bring the desirability of this measure 
to the notice of maritime Statee.
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llie Hoaourable Mr. Hossain Imam has complaineid tbie Hpopuivble 
House was not given the opportunity of studying the draft Convention. It was 
on l6th of July, 1930 that the following Resolution was adopted by this 
Hotise;

tlri« Goundil having coiwidorod :
(1) thfi draft Conv^tlon cjoncerning the protection against aoeidonte of workert^

• employed in loading or uaJoading sfaipB ;
(2) the Keoomixiendatioxi concerning recipioioity aa v^garda the protectioa

aocidants of workers omplpyed in loading or ujiioadirig ship*
(3) the Recomme^datian ooaoerning the consultation ol workers' and empk>yeri’;

organisations in the draving up of rogulationa dealing with the safety o f  
workers employed in loading or unloading ships ) 

adopted by the International Labour Conference a t  its IVelfth Session recomn^enck to the 
Governor General in (buncil that he should examin6 the possibility of giving e&ct to the 
aboV o Convention and the Recomraendations and that the result of this examination should 
b e  placed before the Council within eighte^ months £rora this date
I find it very hard to understand Mr. Hossain Imam’s point. He comr 
plains bitterly also that Commerce Department has usurped the fuxictions 
of the Department of Industries and Labour. The particuliar subject with 
which we are dealing in this Bill is pre-eminently a matter referring to ports 
which still are the concern of Commerce Department. The iti^asure is not a 
comprehensive labour measure. It deals specifically with certain dangers 
which may arise and within the precincts of a port. Mr. Hossain Imam also 
complained of the vicious habit of legislating by rule. I do not think that he 
would have complained nearly so loudly had we not nearly exhausted the 
alphabet in going from A to X. Whatever may be the merits of his arguments 
in general, it would have been impossible to do anything else in the present 
Bill than what we have done.

Exception has also been taken to clause 11. It was held in some quartern
1 2  N o o n  exemption should be given, If Honourable Membera
♦ will conceive the infinite variety of ports from the large

ports like Karachi, Bombay and Calcutta to one of the minor ports on the 
Madras Coast, I think Honourable Members will agree that some latitude should 
be given as to requirements to be exacted from the bodies governing the 
ports.

I think, Sir, that I have covered most of the points that have been raised 
and that I have nothing more to say.

T he#H on ou rable  th e  PRESIDENT : The Question is :
That the Bill to give effect in British India to the Convention conoerning the pro­

tection against accidents of workers employed in loading and unloading shipŝ  as pafl̂ ec} 
by the Legislative Assembly, be taken into consideration.**

The Motion was adopted.
Clause 2 was added to the Bill,
T he  H on o u r a ble  th e  PRESIDENT : The Question is :
That clause 3 stand part of the Bill.*’

T he H on ourable  Mb. S. D. GLADSTONE (Bei^al Chamber of Com­
merce) : Sir, Î desire to move the following am;6ndnieht :

“  That in sub-clause (i) of clause 3, After the word* pereons ’ theworda* or authoritie* 
be inserted.”

INDIAN DpClC i;.ABOUIUi:BS BILL.



[Sfc. s. D. Olltdstone.]

Sir, with all the objeots of this Bill I strongly sympathise, and all Honour­
able Members who have travelled over the sea in ships and who have watched 
the handling of a ship’s cargo from some safe point of vantage, must hav«e been 
forcibly struck with the dangers which are inseparable from the work of 
loading and unloading cargo. It was therefore a matter of much Batisfeotiot 
that the Gk>vemment of India decided to ratify the revised draft Convention 
of the International Labour Conference which was hold at Geneva in April, 
1932 and to introduce this year legislation to give effect to it.

The objects of the Bill now before the House are to make safer for the port 
labourers the hazardous work which they are daily called upon to do and a study 
of the Bill, particularly of the list of regulations in clause 5, illustrates the 
comprehensive nature of the proposals and the great scope for useful work which 
exists. But the success or otherwise of any measure of legislation depends upon 
the manner in which its provisions are carried out. In the case of this parti­
cular Bill, all will hang upon the efficiency of the system of inspection. To 
secure this efficient and smooth working it is essential first of all that the 
inspectors appointed shall be men with an intimate knowledge of the work 
which they will be called upon to perform. Principal Officers of the Mercantile 
Marine Department are to be appointed cx officio inspectors and my opinion is 
that if the work involved proves to be more than these officers can cope with—as 
I understand will be the case—and it is necessary to provide some reinforcement 
—then the most effective as well as the most economical arrangement will be 
to appoint the various Port Trusts to look after the working of the Act, in 
conjunction with the Principal Officers of the Mercantile Marine Department. 
In some quarters there may be doubts about the wisdom of encharging Port 
Trusts to supervise themselves but their supervision will be exercised in conjunc­
tion with the Marine Department who wi 1 be an entirely outside and neutral 
party. The alternative would seem to be either the appointment of specflal 
officers for each port or the employment of factory inspectors. In my view 
neither of these alternatives is likely to be very successful. It would be 
difficult to define the authority of a special officer and so this method of dealing 
with the matter would not only be expensive but it is probable that it would 
also lead to friction and unsatisfactor}  ̂results. With this method too there 
would seem to be a greater danger of confusion arising due to different regula­
tions being made applicable to different ports. ^

The appointment of factory inspectors would be even lê s satisfactory 
because they have no knowledge of the work involved which will be so essential 
if any benefit is to accrue to the port labourers. It is also well known that 
factory inspectors, at any rate in Calcutta and Bombay are already over­
worked, and is it possible to expect them largely to add to their duties ?

Sir, the amendment under consideration in no way commits the Gvovem- 
xnent of India to any special procedure. All that it is intended to do is to leave 
the door open to the utilisation of the services of Port Trusts as inspectors acting 
with Principal Officers of the Mercantile Marine Department shcRil l such an 
arrangement be deemed advisable in the future. I may mention that the
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words persons and authorities ” are used elsewhere in the BiU and it is there­
fore only consistent that the same words should appear in clause 3.

• Sir, I move.
•Th« H onourable Mr . T. A. STEWART : Sir, I regret that I must oppose 

this amendment, and for two reasons. The first reason^to which the Honour- 
•able Mr. Gladstone has made reference but I rather think that he has under­
estimated its importance—is that the Port Trusts who he suggests would be 
suitable inspectors will almost inevitably come within the scope of the A^t 
themselves. Let me cite for example sub-head (k) of ckuse 5. Regulations 
under that clause will be directed against the Fort Trusts in so far as they 
themselves are owners of cranes and hoisting gear for the purpose of loading 
ships and it is considered that it is liighly undesirable that they themselves 
should be inspectors of their own work. There is, however, another reason why 
I oppose the amendment. If the Honourable Member had referred to sub­
section (30) in the general definitions clause of the General Clauses Act he 
would have found that person ” includes any company or association of a 
body of individuals whether incorporated or not. Therefore, Sir, apart from 
the merits altogether of having a Port Trust as an inspector under the Act, it is 
entirely unnecessary as the Act is now drafted to make the amendment which 
has been proposed.

T h e  H on ou rable  th e  PRESIDENT : Amendment moved:
“ That in sub-olauee (7) of clause 3, after the word ‘ persons * the words ‘ or authorities’' 

be inserted.*'
The Question is :
“ That that amendment be made.”
The Motion was negatived.
Clause 3 was added to the Bill.

 ̂ Clauses 4, 5, 6, 7, 8, 9,10,11 and 12 were added to the Bill.
T he H on ou rable  th e  PRESIDENT ; The Question is :
“ That clause 1 stand part of the Bill.”
T he H on ou rable  M r. S. D. GLADSTONE : S r, I dê îre to move the

following amendment:
“ That in sub-clause (7) of clause 1, for the word ‘ Dock ’ tlw* word ‘ Port * be substf- 

tuted.” *

I need not take up much of the time of this Honourable House in making 
my reasons for this amendment clear. In my opinion the present title of the 
Bill is highly unsuitable because there are only two cases in India, Calcutta 
and Bombay, where docks can properly be said to exist. There are, however, 
a number of other major ports to which tlie Act will undoubtedly be made to 
apply, and to my mind the question of correct naming is one of considerable 
importance when we are engaged in placing on tlie Statute-book an Act which 
will stand for an indefinite period, possibly for all time. At the ports of 
Madras, Karachi, Rangoon and Chitt^ong there are to the best of my know­
ledge no “ Jbcks ” in the generally accepted sense of the term. By that I meaa 
to say that the usual method of berthing ships at these ports is at wharves, not
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through dock gates» and even where docks do exist the workmen at siich places 
for whose benefit this legislation is being enacted are employed tot ohly in 
docks but within the limits of the port, which include the docks, and the majo­
rity owmot accurately be described as “ dock labourers/’

I understand that it was suggested during the proc^ings of the Selecft 
Cbmmittee of the Legislative Assembly which was appointed to considCT this 
Bill that thfe change of title, I am now suggesting, should be made, but that 
Government stated that the majority of the opinions of Local Governments to 
whom the question had been referred were in favour of the wording as it at 
priesent stands in the Bill. It is ttne that a specifiic reference bn this point was 
made, but it is doubtful whether it really received the considemtion it deserves, 
and I am able to state definitely that important shipping and other iilterests 
feel strongly that the word “ Port is more appropriate in this country than the 
word “ Dock.’ ’

It may be observed that when this matter was referred to Local Govern­
ments and others for opinion special attention was drawn to the difiiculty which 
the Government of India was experiencing, of finding a suitable short title for 
the proposed Bill. It was pointed out that such titles as “ The Indian Dockers 
Act The Indian Docks Act ” , “ The Indian Stevedores Protection Act ”  
and The Indian Port Transport Act ”  had been considered by Government 
but that they had decided that in all the circumstances the title “ The Indian 
Dock Labourers Act ’ ’ was the best. I venture to suggest that if “ The Indian* 
Port Labourers Act ”  had been brought to their attention as a possible alter­
native, this title would have been preferred by the majority pf those coiisulted. 
It is without a doubt the better of the two.

Sir, I can find nothing in the draft Convention which in any way ties a 
country which decides to ratify it to any particular title for the legislation neces­
sary to achieve this object, and I submit that as far as India is concerned tKe 
title “ The Indian Port Labourers Act ” is infinitely preferable to the title 

The Indian Dock Labourers Act ”  which the Bill carries in its present form.
Sir, I move. ^
T he H onourable Mr. T. A. STEWART : I am sorry. Sir, again to find 

myself in opposition to the Honourable Mr. Gladstone, but I think that he has 
been in error in separating the word “ dock ”  from “ labourer.” This is not a 
Dock Act, but a Dock Labourers Act. If he will think somewhat beyond the 
limits of India, if he will draw on his past experience, I think he will admit that 
the generally accepted term for a person carrying out the occupation of loading 
and unloading ships is ‘ ̂ dock labourer. ’ ’ The operations of a dock labourer are 
not necessarily confined to docks. In London, as he may be aware, ships may 
be loaded at docks or they may not; but the fact that a dock labourer leaves 
the docks in order to go to a ship in the stream does not convert him from being 
a dock labourer into something else. For this reason I would hold that “ dock 
labourer ”  is the preferable term. It conveys a notion with which we are all 
familiar. If we were to accept his amendment to make this The Port Labourew 
Act, it might easily be held that this should apply to all labourers m the port, 
ncludihg the emiployeeB of a Port Trust who are employed in maintenance
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-Vrorks, dredging, and so on. Fot tlieise reasons, Sir, Cforernment feel that they 
cannot accept this amendment.

* The Honoujiablb Mr. BIJAY KUMAK BASXJ (Beugal: Nominated 
Noi^-Official): Sir, I do not understand why the Government can not accej t̂ 
this really harmless amendment. When we find that between two English-

• men, Mr. Gladstone and Mr. Stewart, there is a difference of opinion------
The H onourable Mr. T. A. STEWART t I am Scotch, Sir !
The H on ou ra b le  Mr. BIJAY KUMAR BASU: To us Indians, a 

Scotchman is as good, or as bad, as an Englishman ! But when there is a 
difference between two of these gentlemen who claim English as their mother 
tongue, I think the Indian stands in a very difficult position, 

dock labourer ” has got that technical meaning which the Honourable 
Mr. Stewart suggests it has, I think that Mr. Gladstone who is occupied in 
commerce in Calcutta and is the President of Bengal Chamber of Commerce 
and is a member of the Port Trust should have known that technical signi­
ficance of the term. But Mr. Gladstone says that it has no such technical 
meaning. I think if this amendment is accepted it wUl be better for laymen, 
The objection that Mr. Stewart raised was, that if we call this The Port 
Labourer.-? Act it would include those labourers who are employed by the fort 
Trust in doing other things than loading and unloading ships. If my friend’s 
attention is drawn to clause 2 of the Bill, he will find that the proces»es and 
worker are defined. Ŵ orker means any person employed in the proceflses. 
Thejcefore the Act will be applied I suppose to the workers. The name Port 
or l)ock Labourers Act would not matter.

The H onourable Mr . D. G. MITCHELL (Industries and Labour Secre­
tary) ; Why change it ?

T he H onourable Mr. BIJAY KUMAR BASU; I want to isupport 
Ike change for the benefit'Of Indians because there is this difference of opinioi 
between these two gentlemen who claim English to be their mother tongue.

The H on ou ra b le  th e  PRESIDENT : Amendment moved :
“ That in sub-olawiae (/) of clause 1, for the word ‘ Dock ’ the word ‘ Port ’ be sub­

stituted. ’
T*e HoNotJRABLB Mr . MAHMOOD SUHRAWARDY (West Bengal: 

Mahammadan): Before voting, nmy I adc, on a point of information, Siî > 
that fhw is a modeBt request—

Th6 H onourable the PRESIDEICT: This is not the st^ge at which 
the Honourable Member can speak.

The Question is :
That that amendntient be made.'

3%e Motion was negatived.
OlaiiBe 1 was added to the Bill.
The Title arid fteamble added to tie
TfiE H onourable Mr . T. A. STSlWAftT ; Sir, I move :
That the iBill, as passed by the Legislative Assembly, be passed.’^

The Motion was adopted.



T he H onourable Mr . D. G. MITCHELL (Industries and Labour Secre­
tary) : Sir, I move :

“ That the Bill to give effect in Britiah India to a Convention for the unifioation of 
certain rules relating to International carriage by air, as passed by the Legislative Assembly, 
be taken into consideration. ”  ^

Sir, civil aviation is a bustling, noisy, ultra modern form of activity; 
but in some of its implications at least its history goes far back into the piast. 
The law of the carriage of goods is a special form of the law of bailment, which 
was developed in great detail about 2,000 years ago by the Roman jurists. 
In England the lawyers proceeded to develop it in their own peculiar way 
and at a very early stage they found it necessary to frame special rules for the 
carriage of goods by common carriers, that is, persons who carried goods 
in horse-drawn vehicles. Special rules were accordingly framed defining with 
great accuracy the liabilities of common carriers and limiting those liabilities. 
As time went on, further developments were required to meet the growî h of 
railways, which used steam-propelled locomotives to carry goods along iron 
rails. At the same time further developments were taking place on the sea 
and more special rules were devised for the carriage of goods by sea in ships. In 
India there was a very similar development. The law relating to common 
carriers was made in 1865 and it is one of the very oldest Acts on the Statute- 
book. Very shortly afterwards as soon as the railways were started in India 
special rules were framed for the carriage of goods by railways ; several Honour­
able Members may have some unhappy acquaintance with the mysteries 
of the various forms of risk notes. In the latter half of the last century a ' 
further complication began to appear in the carriage of goods by sea. With 
the greater speed and tonnage of vessels, international voyages became more 
frequent and the maritime nations came to the conclusion that something 
should be done regarding the unification of the law relating to the carriage of 
goods by sea among the different maritime nations. Accordingly by 1925 a 
Convention was entered into at Brussels, whereby certain rules relating to tl^ 
law of carriage of goods by sea were made uniform for all maritime nations 
signing the Convention. This Convention was adopted by India and was 
expressed in the Indian Carriage of Goods by Sea Act of 1925. I now come 
to the last development, that of civil aviation, whereby goods are carried under 
still another set of circumstances. The speed of aircraft is such that 
the territories of sever^ Powers may be crossed in one day in the course of one 
flight; and very soon after the first development of civil aviation at the close 
of the Great War, it was realised that the nations should waste no time in getting 
together and framing rules for the unification of the law relating to the carriage 
of goods by air. Accordingly a conference was convened at Warsaw in 1929, 
It was attended by expert jurists from all countries in Europe, who drew up 
a Convention which forms the basis of this Bill. The Convention is limited in 
scope to international carriage, that is carriage where there are two or more 
recognised or agreed-upon stopping places on any one flight, lying in the 
territories of different Powers. The Convention gives the forms and conditions 
of passenger tickets, luggage tickets, and air consignment notes, and it limits 
in various ways the liabilities of the air carrier. I may mention that the liabi­
lity of a passenger is restricted to 125,000 francs, which is equivalent at the
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present rate of exchange to Rs. 22 .(XX), and the liability for goods to 250
francs per kilogramme, which is under Rs. 20 per pound. The Convention
has J)een signed and ratified by most of the powerB with which we have dealings
thiongli the air, that is, the United Kingdom, France, Holland and Italy.
The Oonvention has been examined in great detail in England, and also by the
legal experts attached to the Government of India who consider that it is
rfiiitable to Indian conditions. The Bill itself consists only of a few formal
olftuses giving effect to the schedules, and the schedules contain the whole of the
substance, almost word for word, of the international Convention. Besides
that, sub-clause (4) of clause 2 gives the Governor General power to extend
the scope of the schedules from international carriage to purely internal carriage.
These jrules are suitable to govern internal carriage by air, and it is deemed
desirable to have the law clearly defined in this respect. Take a case when our
own Indian Trans Continental Auways books two passengers from Delhi,
one to Singapore and the other to Calcutta. One passenger would be on an
international ilight and the other would not, but it is clearly desirable that
they should both be subjcct to the same law. Ilencc the Bill gives the Governor
General power to apply the scheduV s to internal transport with such modifica­
tions as may be desirable.

Sir, I move.
The H on otjra b le  Mr . BIJAY KUMAR BASU (Bengal: Nominated

Non-Official): Sir, on a pomt of information ? May I ask the Honourable
Mr. Mitchell why India was not a signatory to that Convention ?

T he HoNOUiiABLK Mr. D. G. MITCHELL : I am afraid I could not teU 
the Honourable Member off-hand but he must remember that there are many
of these Conventions going on now, in some of which India has a distinct
interest, while in others, of the nature of the Convention under discussion
where it was a pure matter of a law, India has no particular point to represent.

 ̂ T he H o n o u ra b le  R a i B ah adu r L a la  RAM SARAN DAS (Punjab: 
Non-Muhammadan): Sur, this measure is a very useful and a necessary one as 
we are framing the control of carriage by air simikr to what we have in carriage
by land and sea. I understand almost every country has agreed to this
Convention and so India ought to do the same.

T he H onourable Mr . SATYENDRA CHANDRA GHOSH MAULIK
(West Bengal: Non-Muhammadan): Sir, may I ask the Honourable Mr.
Hitcliel! if these papers were placed before the Advisory Committee of the
Department of Industries and Labour ?

The Honourable Mr . D. G. MITCHELL : Yes, it was. I have noth­
ing more to add, Sir.

T he H onourable the PRESIDENT : The Question is :
“  That the Bill to give effect in British India to a Convention for the unification of

certain rales relating to International carriage by air̂  as pasded by the Legislative
AwwiWy, be taken into conBideration.**

TEe Motion was adopted.
The Fi&t Schedule (Chapters I to V), was added to the Bill
The Second Schedule was added to the Billt
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C’auses 2, 3 and 4 were added to tlie Bill.
Clause 1 was added to the Bill.
The Title and Preamble were added to the Bill.
T he H onourable Mr . D. G. MITCHELL : Sir, I move :
“  That thij Bill, as passed by the I.egislative AsRcmbly, be paflsed,”
The Motion was adopted.

corNciL oi> STATE. [1 3 th  Aug. 1934.

SEA CUSTOMS (AMENDMENT) BILL.
T he H onourable Sir  ALAN PARSONS (Finance Secretary): Sir,

I move :
“  That the BiJI further to amend the Sea Customs Act 1878, for a certain pufp6s^,

a« passed by the Legislative Assembly, be takeh into consideration.”
This small measure, Sir, has been before the country since last January

and I think I can say that it has evoked no criticism and in fact Very little
comment. I find it difficult myself to say much about it beyond what is shown
in the statement of objects and reasons. The object of drawback provisiofis
in our own Sea Customs Act and in the Sea Customs Acts, I thir^» o f  all
coimtries is to provide that persons who import goods for sale and find no
market in this country should be able to re-erport them to anotier market with­
out the heavy penalty which the payment of full customs duty would involve-
Under our present law, however, those drawback provisions are also applicable
to goods which have passed into this cotmtry  ̂ have been sold in this country
and used in this country; and they can in certain circumstances be re- 
teported under drawback and the amount of customs duty they will have paid̂  
even though they may have lost almost the whole of their value, wifl be
negligible.

I 4o not propose to weitry the Council with many instances of the t^ e
et transaction which this BiH is meant to prevent. Gk)vermnent took np 
the mattes chiefly because of the effect of the re-exportation of cinematograpb
films. I am not myself a cinema fan, but 1 understand that films hioorm
stale after about two years. They have been shown up and down the country,
they have been seen by eveiyb^y who WAnte to see them and have lost
most of their value; b\xt in present circumstances, they can be re-exported
and seven-ei^ths of the duty which they h ^  paid on coming into tW
cotlntry will be refundable to their owners. The e5ect of this has been of
course to compel the nascent industry of film production in this country to
meet a muck mofe stem competition from outside films; and it is really
because of the effect on the cinematograph industry that Government took
up this matter. TĴ exe reaUy very littte more that 1 can say with regard
to this Bill. We do not propose in the Bill that no drawbacks should ever
be We merely take powers to make rules with regard to any parti­
cular article, and particularly, after an an̂ coMimeirî  which has been iiab&v«4 
and accepted by Government in the Legislative A^9^bly> we hav« it
clea • that we do not propose to issue these rules without full̂  an<i prior
consultation wltli the

Sir, I move. *
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T he H onourable Mr. HOSSAIN IMAM (Bihar and Orissa : Muham- 
mjuian): Sir, I am in entire agreement with this Bill, but I wish to ask certain
questions on which I hope the Honourable Member will enlighten us. In the
Sea£)ustoms Act, section 43, we find that when any goods having been charged
with the import duty at one customs port are then re-exported, then they can

* ask for a rebate. I want to know this. There are certain ports in India the
income from which does not accrue to the Gk>vemment of India alone. For
instance, the port of Cochin. The income from this port is divided between
the Government of India and the Cochin and Travancore States, will a thing
imported through that port and re-exported through a British Indian port be
entitled to get a return of duty from the British Indian port or not ? That it
the first question.

Secondly, I want to know what goods Government contemplate taking
away from the original state of things. The instances which the Honourable
Member has given are of motor cars and cinema films------

T he H onourable Sir  ALAN PAESONS: I did not mention cars.
T he H onourable Mr . HOSSAIN IMAM: It was mentioned in the

other House. We want to know, Sir, whether such goods which are really
not in use and are re-exported—if they will be subject to these restrictions or
whether they can be returned outside India with only payment of one-eighth
duty ? For instance, Sir, there were many articles mentioned in the debate
in the other House which I need not repeat here and of which the Honourable
Member will know.

Thirdly, Sir, I wish to find out from the Honourable Member what this
power of—

prohibiting the re-payment of duty as drawbaok on any goods or dies of such 
goods’*
means. This is rather a stringent power and when action is taken, I hope that
at least the Honourable Member will lay those rules on the table of this House.

T he H onourable Sir  ALAN PARSONS: Sir, I wish my Honourable
friend had given me notice with regard to the position of ports which are not
British Indian ports. Of course, certain ports are entirely in the States. With
regard to Cochin which he mentioned, I am sure that the position will be exactly
the same as in regard to ports in British India and I should not anticipate any
trouble as far as Cochin is concerned.

T he H onourable Mr . HOSSAIN IMAM: What about Kathiawar
ports ?

T he H onourable Sir ALAN PARSONS : I am afraid I am not in a posi­
tion to say categorically what the position is with regard to other ports in Indian
States. But my recollection is that they are under an obligation to follow
exactly the same rules as we do in our own ports. That is a question of which
I should have liked to have had previous notice. I will, however  ̂ have the
position looked into and inform my Honourable friend what it is later on in the
course of this session.

With regard to the second question, we certainly intend to apply this Act
to articles other than those wluch have been mentioned as instances, films
and motor cars.
M62CS n



[Sir Alan Paisons.]
With regard to the third question, we do not propose to do anything wjith- 

out a careful examination of the circuiostances relating to eaoh article and with­
out g ving the interests and trades concerned on each occasion an opportunity
of expressing their views to Government. That is in reply to the question
whether we propose to prohibit under clause 2 (b) the repayment of duty ab
drawback or whether we propose to allow merely a repayment of a smaller sum.

I am afraid I cannot undertake to lay on the table of the House as
suggested by my Honourable friend the rides which we propose to issue.

The H onourable Mr. HOSSAIN IMAM: No, Sir ; I was only referring
to clause 2 (2) (6).

T he H onourable Sib  AIjAN PARSONS : I am afraid I cannot agree
even with regard to clause 2 (2) (b) to lay on the table of the House the rules
which we may issue with regard to the prohibition of the repayment of duty.
There will be fuU opportimity given for representations by previous publicsa- 
tion in the Gazette.

T he H onourable Mr. HOSSAIN IMAM: May I know one point?
I want to know whether Indian ports are for the purposes of this Act regarded
as British Indian ports as they are internationally done now. Internationally
they are regarded as British Indian ports.

T he H onourable Sir  ALAN PARSONS : I think not, Sir. Mr. Stewart,
who is much better acquainted with this subject than I am is under this impres­
sion.

T he H onourable the PRESIDENT : The Question is :
“  Th*t the £U1 further to c^end the Sea Customs Act, 1876̂  for a certain purpose, a»

passed by the Legislative Assembly, be taken into consideration.**
The Motion was adopted. •
Clause 2 was added to the Bill.
Clause 1 was added to the Bill.
The Title and Preamble were added to the Bill.
T he H onourable Sir  ALAN PARSONS: Sir, I move:
“  That the Bill, as pamd by the Legislative Assembly, be passed.”
The Motion was adopted.

134 COUNCIL OF STATE. [1 3 th  A u g . 1934.

INDIAN AIRCRAFT BILL.
T he H onourable Mr. D. 6. MITCHELL (Industries and Labour

Secretary); Sir, I move ;
“  That the Bill to make better provision for the control of the manufacture, posses­

sion, use, operation, sale, import and export of aircraft, as passed by the Legidative
AasemMy, be taken into consideration.**

Sir, the present Act is dated 1911. At that time aviation was a new
development. If we look at the contents of the Act of 1911, we willjsee that the
firgt reaction of Government to civil aviation seems to have bee  ̂onie of fright.
Tiie contents of the Act, ap4rt fom  two preliminary and three formal sections
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at the end, consist of one very exiguous rule-making power, four sections giving
powers ~0 prohibit most things done by airmen, powers to seize, detain and
search aircraft and powers to cancel licenses. Then follow four sections of
penalties, and that is the whole of the present Act. I do not know of any other
Act on the Statute-book which has so quickly become so completely antiquated
and inadequate, except perhaps, Sir, in the opinion of the interests concerned,
some of the Acts to protect the cotton textile industry. As a few examples
of the inadequacy of the Act I may mention that though it gives powor to
control aircraft, it gives no power to control aerodromes. To take a marine
analogy, a similar position would arise if the law gave power to control ships
bat did not give power to control or regulate ports. Again we have no power
to make investigations into accidents. As a matter. of fact we do investigate
these accidents but we have no statutory power to do so. In numerous other
respects the Act is lacking and inadequate. We are carrying on, however. We
have made many rules, some of which are of somewhat doubtful legality, and we
have issued many orders and instructions, and we are getting on fairly well, due
very largely to the fact that airmen, though they do make 9, confounded noise,
are in other ways very decent and law-abiding citizens. Twenty-three years
have passed since the present Act came into-force and the outlook towards
aviation both on the part of Government and of everybody else has very con-
siderably changed. There has been an enormous development of civil aviation
in India. We have now three international lines crossing India between Karachi
and Rangoon. There are three internal air services and several more are under
negotiation. Government still wish to control civil aviation as it unquestion-
ably has its potential dangers, but they also wish to encourage it, and the
present Act is inadequate for both purposes.

In recent years a new factor ha, entered into the situation, that is the In
ternational Convention for the Regulation of Aerial Navigation, which was
signed at Paris in the year 1919. Immediately after the war there was a
sudden development of civil aviation activities and the countries of Europe
and of America realised that it would be a very excellent thing indeed if some
international agreement could be come to whereby the airworthiness of aircraft
and the competence of the personnel operating aircraft could be secured, and
whereby also a unified system of what muy be called the "rule of the air"
could be agreed to by all countries. To this Convention India was a party
and the Bill IS now intended among other things to arm the Governor General
with the necessary powers to give effect to the Convention. The Convention,
if I may give a brief description of its purpose and contents, opens with a very
important declaration that:

"The high contracting parties recogniao that cyery power has complete and exclusive
sovereignty oyer the air space above its territories ".
Having admitted the sovereignty of the ail', however, the Convention
immediately proceeds to avoid the undesirable consequences of the doctrine
by declaring that:

" Each contracting State undertakes in t iu.e of peace to accord freedom of innocent
passage above its territory to aircraft of other contracting States, provided that the condi-
tions laid down in (be present Convention are observed".

The Convention then proceeds to require that aircraft, with certain exc~p·
tions, should have certificates of airworthiness and that personnel operatm ;
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aircraft should have certificates of competency. It also gives in it*̂  ann̂ 3iures 
a mass of regulations designed to secure the safety of ^ e  air, the standards
required for pilots, the marking of aircraft, the lighting of international rotrtes
and a multiplicity of other details. At the same time it establishes what is
known as the International Commission for Aerial Navigation whose duties
are to overhaul and amend these regulations from time to time.

I think, Sir, it will be fairly obvious to Honourable Members that our
present Act which contains, apart from prohibitions and penalties, only one
very snmll rule-making clause, is insufficient to meet modern developments
and the needs of this very important International CJonvention. As regards
our international obligations, to give two examples only, the present Act
gives us no power to reciprocate in the matter of certificates of airworthi­
ness and certificates of competency ; and it gives us no power to control lighting
in and about international airways.

As regards the contents of the Bill, I have already indicated several of the
points which required to be covered. These have all been covered by the
Bill. Apart from these, the chief feature is a very comprehensive and elastic
rule-making power which is designed to enable the Governor General m Council
to meet further developments as they occur. Another small but very important
feature is the declaration of freedom of the air for the purposes of internal law.
Clause 17 lays down that no airman shall be liable to be sued merely be­
cause he flies over another man’s property, if he flies at a reasonable height
and in a reasonable manner.

Sir, I move.
T he H on ou ra b lj] Mr . E. MILLER (Bombay Chamber of Commerce): 

Sir, this new Bill in connection with the control of aircraft is a very welcome
piece of legislation and I think in the form in which it comes before this House,
it may be said, speaking generally, that it is quitfC srtisfactory.

It must be admitted that the powers conferred under the Bill are very wide,
but as aviation may be said to be still in its infancy, this ia unavoidable as it is
impossible to frame rules to fully cover all instances that may arise from time
to time and which cannot be foreseen at this stage. There are, howev^, two
points I should like to raise, and in doing so I wish to make it clear that I am
raising them personally on my own responsibility and not after consulting the
Bombay Chamber of Commerce.

The first is in connection with clause 3. The powers of exemption given in
this clause are very wide and although in the notes on clauses appearing at the
back of the Bill an explanation is given and instances quoted where rebxatibn
of certain rules might be necessary, the powers are not confined to such instances
and full discretion is given to grant exemptions wherever it may be considered
âcpecUent to do so.

I should like the assurance of Goverament, however, that only in vefy
1  Y.M special and exceptional circumstances wou^ rela ĉation

V • of the rulers be penmtted, where promplia^ytidaw^
tialy such as quoted in the explanatory note or in the case, say, of world flights,
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aero circuses and similar occasions. Also that such exemption when granted 
would only apply to the particular instance for which it was given and that! if 
aaotber similar occasion arose, application would again have to be made and 
exemption only granted if it was expedient to do so.

In the event of it being found desirable to retain such an exemption more 
01 less permanently, will Government undertake to provide for this in the 
rules and in such case to take steps under clause 14 which provides ^  
previous publication for a period of not less than three months, thus making 

 ̂ it possible for objections to be submitted to Government to which consideration 
would first be given before making the proposed addition or alteration to the 
rules ?

My next point is in connection with clause 6 (2) which originally left com­
pensation to be detennined by an officer of Government appointed by th« 
Governor General in Council. This was changed by the Select Committee ap­
pointed by the Legislative Assembly to consider the Bill, from “ officer to 
“ authority in which form the clause comes before this House. This is an 
improvement, I think, but still leaves the “ authority somewhat uncertain. 
I understand, however, that the intention is that the authority would be a court 
of law, but if this is so I would submit that, generally speaking, this would lead 
to delay and considerable expense. I suggest that arbitration would be a 
more expeditious and satisfactory method in most instances, one arbitrator to 
be appointed by Government and the other by, say, a chamber of commerce or 
perhaps a recognised flying club. It should be stipulated also that these 
arbitrators should appoint an umpire to make an award in case they were not 
able to arrive at a unanimous decision. It would of course be understood that 
both the arbitrators and umpire must have the necessary qualifications. Will 
Government agree that this method of settlement should bo adopted whenever 
possible and that otherwise such matters will be referred to a court of law ?

• I trust in replying, my Honourable friend Mr. Mitchell will deal speci­
fically with these two points raised by me as I consider they are important and 
unless I am satisfied as to the intention of these clauses I shall not feel in a 
position to give my support to the passing of the Bill in its present form.

May I in conclusion express my great satisfaction at the statement made a 
few days ago by the Honourable Sir Frank Noyce in another place in regard to 
Government’s proposed programme of capital expenditure in connection with 
the development of civil aviation. This is long overdue but at any rate 1 am 
sure all fionourable Members of this House will support me in thanking 
Government and Sir Frank Noyce in particular for taking this active and 
practical interest in this important step to improve conmiunications in this 
vast continent. I hope Government will shortly adopt similar activei 
measures in regard to developing road communications, a most vital and 
urgent matter requiring the adoption of a broad and generous policy.

The H onourable Mr. D. G. MITCHELL : Sir, of the two points raised 
by the Honourable Mr. Miller, the first relates to the excise  of the power to 
grant exemptions. I may assure hiiti strai^tawsy that neither Gk)v«rmnent 
nor the CivU \viatioci l)ireotcHE!ate have the ̂ ghte t intention of giving exemp­
tions except ik oaises wi«re they are really needed̂  Aa exemption will be
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given in the most restricted manner possible. There in no question of making 
a general exemption merely in order to meet a special case. Further, I may 
also assure the Honourable Mi . Miller that if any particular form of exemp­
tion should become permanent and general, and if it is at all possible to bring 
that exemption within the limits of a formal rule, then most unquestionably 
that step will be taken and the exemption will be changed into a rule. This 
will be in the interests of the Civil Aviation Directorate as well as of the general 
public. The second point he raised related to the method of determining com­
pensation under clause 6 (2). The Honourable Mr. Miller would like an assur­
ance that Government will refer to arbitration whenever possible. I think, Sir, 
the clause as it reads will cover that particular method of the dMiermination 
of compensatidn. I think it will be possible for Government to appoint an 
Arbitration Tribunal and for that Tribunal to be regarded as the “ authority 
under the sub-clause. If that is so—and I think it is so— t̂hen I may assure 
the Honourable Mr. Miller that in cases where arbitration will be a suitable 
method of determining the dispute, Government will be only l oo glad to refer 
these cases to arbitration. I would, however, point out to him that arbitra­
tion will not be suitable in all cases. There may be many instances in which 
the compensation is only fifty or a hundred rupees, and a short inquiiy by an 
officer of Government will obviously be the most suitable means.

The H onoukable Sir  PHIROZE SETHNA (Bombay: Non-Muham­
madan) : Sir, I only wanted to emphasise what fell from the Honourable 
Mr. Miller, but I find that the Honourable Mr. Mitchell has answered all the 
points raised by the Honourable Mr. Miller in his speech—and I think—satis­
factorily. We certainly do not want exemptions to be general, but if they are to 
be made geneial, avo would like before Government do so to give the public a 
chanco of criticising their action and to say whether they would appreciate such 
an exemption being made permanent. I am also glad that the Honourable 
Mr. Mitchell has accepted the suggestion in regard to arbitration ; that is very 
necessary. Then, Sir, I too would like to repeat what the Honourable 
Mr. Miller said, namely, that we welcome this BiU. Aviation is, comparatively 
speaking, a very modem science. It has existed now for not more than 25 
or 30 years, but it has made very wonderful strides indeed, so much so that in 
another generation we will not surprised if it becomeo a serious rival to the 
railway companies, steamships and motor vessels. Another point to which I 
would like to draw the attention of the House is that Indian youths are taking 
very kindly to aviation and that is a very happy sign. Unfortunately at the 
present moment there is not enough scope for them for employment but we do 
hope that because of the reference made by the Honourable Mr. Mitchell to 
international air lines passing through India as well as of internal services 
which have been set up in the countries such opportunities will arise and many 
Indians will be engaged as pilots, giound engineers, etc.

I welcome the Bill, Sir.
The H onourable the PRESIDENT: The Question is:
That the BiD to make better p fo^ion  lor the control of the maniifaoture, possesBion,

operation, Mde, import and elport of airovaft, as paa«ed by the li^ia^ative Aasembiy, 
be taken into con «dcration.”
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The Motion was adopted.
ClaiiBes 2 to 10 were added to the Bill.

‘ Clauflee 11 to 20 were added to the Bill.
{^use 1 was added to the Bill.
The Title and Preamble were added to the Bill.
Thb H on ou ea b lb  Mb , D, G. MITCHELL; Sir, I moYo:

“  That the Bill, as pawed by the Legislative Assembly, be pMsed.’ ’
The Motion was adopted.
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MECHANICAL LIGHTERS (EXCISE DUTY) BILL»
T he H onourable Sir  ALAN PARSONS (Finance Secretary): SiTj I 

m ove:
That the Bill to provide for the imposition and collection of an excise duty on 

mechanical lighters, as passed by the Legislative Assembly, be taken ̂ into oonsidera- 
tion.”

This Bill, Sir, is a corollary of the Matches (Excise Duty) Bill, which was 
accepted by this Council last seiteion. As a result of that duty, there is a 
danger both to the manufacturers of matches in this country, to whom protec­
tion has been given, and also to the revenues which we hope to derive from the 
match excise duty, either from the importation of a large number of cheap 
mechanical lighters or from the possible creation of a mechanical lighter 
industry in this country. On my information there is no such industry now. 
To meet these dangers, both from the point of view of the Government revenue 
and from the point of view of the important match industry, this Bill proposes 
to impose an excise duty on each mechanical lighter of Rs. 1-8-0 with, of 
course, an equivalent addition to the customs revenue. I do not think there is 
anything more I need say in justification of this measure.

Sir, I move.
The Honourable Mr. JAGADI8H CHANDRA BANERJEE (East 

Bengal: Non-Muhammadan): Sir, on the very principle of the levy of an 
excise duty on mechanical lighters I oppose the Bill. It is the accepted principle 
of all economists of all countries that excise duty is levied on an industry in 
very abnormal circimistances. Further the excise duty is only levied on such 
articles the industries of which have attained perfection and can bear a duty 
without endangering their existence and development. But unfortunately, 
Sir, here in this Bill we are asked to give our consent to the levy of a very heavy 
excise duty on an article which is not manufactured in the country at all. This 
Bill was brought before the other House during the last budget session and was 
being rushed through when my friend Mr. Bhupat Sing brought in a motion 
for the circulation of the Bill raising the objection on the levy of an excise on 
an article which is not manufactured in the country.

Sir, from the opinions received from different bodies and officers of the Gov­
ernment a substantial and an influential portion amongst them are against the 
very prii^ple of excise duty. Sir, I have no difference of opinion with the 
Honourane the Finance Member when he stated in the cAher House that tha 
Bill is required for checking the development of the use ofmeclumical lightetB.
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1 also join issue with him and say that take a}l steps possible to stop the increase 
in the use of mechanical lighters ai;id that can very well be effectively d#ne 
simply by the levy of a heavy import duty as envisaged in clause 16 of the Bill. 
I can even go further and say that if necessary levy a higher rate ot intport 
duty than what you have proposed. Because in that case indirectly it wiD 
produce a doul)lc cfiect; firstly, it ^11 work as a protection to the development' 
of an industry which is yet unknown in the country, and secondly, it wiU save 
the match excise revenue by checking the use of the development of the 
use of mechanical lighters, and thirdly, the heavy imj^rt duty will stop the 
draining out of Indian resources which goc« out of India as the price paid for 
the importation of such lighters. But what I strongly object to is the prin­
ciple of excise on an industry which is not yet bom and by means of which 
Government desires to shut the door of the development of such an indust^ 
in the country for all time to come. Sir, that is not all. This House is being 
aeked to give their consent to a principle which would be creating a very undesi­
rable precedent. The only cogent argument of Government in favour of the 
Pill is to see that the match excise revenue may not be affected. I also wish 
to see as much because on the very yield of match excise reveoiue depends the 
refund of jute excise duty to my province as promised by the then Honourable 
Finance Member during the last budget discussion. In this particular case 
Government themselves have admitted in the statement of objects and reasona 
of the Bill that there is not a single concern in the country at the present moment 
which produces in India mechanical lighters. Government’s only apprehen­
sion appears to be that the match excise might give incentive to the industrial 
magnates of the country to estabhsh such an industry. Here also I join 
issue with the Government and boldly say that let the industry be established 
first and let the Government watch carefully whether match revenue is being 
affected appreciably by the development of such an industry. If it does, well 
the Government can always bring in legislation before the House and get i4 
passed by the I êgislature w hich during these last fifteen years have giveu anij)Ie 
proofs of their sbpport to reasonable legislation. But, Sir, the present or the 
future Legislatures can never agree to such a legislation by which the door of 
establishing such an industry is closed for ever in the country. Here, at this 
stage, with your permission. Sir. I will read some of t he extracts from the 
opinions received from some of the important officials of the Government and 
the trade associations and the chambers of commerce who also are stronglŷ  
opposed to the principle of excise duty. With your permission, Sir, from t^apet 
No. I, I will read the opinion of the Excise Commissioner, Burma. It reads 
as follows:

“  In January, 1934, enquiries were made from Deputy Commissioner? whether 
match revenue was likely to be affected by the extension of the use of lighters. Almost all 
D ^uty Oonunissioneri  ̂Were of the opinion that the mateh revenue would not be appre  ̂
ciably affected
Then? ĥ  went on ĝiving statistics and the whole tre^  ̂ of hii tfflpgument 
and the fitatistics piroduced by him Aow that only ,heavy impont duty ia 
i»<iuiTed. I  aba agreei wioteheartedly with fthat view. It  further ^h<^s that

\m\ o£ medhafiieal lightev̂  ̂ .in^anr ilMtefate^
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But as we agree about the heavy import duty on mechanical lighters the ques­
tion of the increase in the use of mechanical lighters does not arise.

•Then, Sir, I come to the opinion from the Government of the United Pro- 
vincei  ̂ It stated as follows :

“  As r^gaxds the principle underlying the Bill, J am to point out that though it iff 
eidential to fafeguard the intereate of the match induatry, the excise duty levied on mecha­
nical lighters should not be so high as to prevent altogether the development of this new 
industiy’ *.

Neî t I quote the opinion received from the Merchants’ Chamber of the 
United Provinces, Cawnpore. It reads as follows:

“  The Council of this Chamber, while approving and appreciating the objects under­
lying the Bill, wish only to point out that the Hcenses contemplated under section 7 to be 
granted to manufacturers of mechanical lighters within India should not be too strictly 
doled out, if the manufacturers of such mechanical lighters are really Indians and are 
sincerely at the task with a view to further the interests of Indian industries ”  .

It appears from the above that there is nothing to show in the Bill which 
proves that Gk̂ vernmeut will not put further obstacles in the grant of licenses 
required under section 7 for the establishment of such an industry.

I now come to the opinion of the Government of the Punjab which reads as 
follows:

“  The Governor in Council ia inclined to question the view in the statement of object® 
and reasons that there is serious danger that, with the imposition of a considerable dutv on 
matches, there will be an abnormal development of the use of mechanical lighters. Of the 
300 millions in India who use matches only a very small proportion are likely to buy a 
mechanical lighter and maintain the necessary supply of petrol with which to replenish 
hy and it is probable that these lighters will always articles of luxury possessed by a claas 
whose consumption of matches is not materially reduced. The question really is whether 
it is desirable to pass the measure by way of warning to prevent mi induitry M ng estab­
lished, which if it succeeded in establishing itself might require Government to impose, 
tax%tion which would have the ^ ect €$ killing it '*.
The above opinion supports my view that the Bill is more or less designed not 
to check the development of the use of mechanical lighters but is really 
designed to shut the door of the future development of the industry in India. 
No Indian can ever agree to this dubious method of slamming the door against 
Idle development of new industries.

In support of my contention I further quote the opinion of the Simla 
Trades’ Association, Simla, which read as follows :

“  The Simla Trades* Association is of the opinion that the Bill is uncalled for, in that 
the industry has not yet developed in India and a verdict of the kind proposed should nofc 
be passed. In the course of industrial development many new factors arise and if at any 
time the development of this new industr}  ̂can be profitable to the country there is no 
reason why a prohibitiTe excise duty should prevent people from thinking in terms of its 
development. We fear that the Bill amounts to putting the cart before the horse and wo 
suggest that the measure be dropped for the present. We do not suspect that there wiU. 
be any danger to the excise revenue from mat<sbea and are of the opinion that if and whea 
such a danger arises the Legislature can be approached for necessary powers

It clearly shows that my apprehensions are also ̂ shar«d hy many tradw 
•Bsooiations aSid chambers of commerce. In support of my argiimeiit I quOt« 
further the following opinion received from the Indian Obaii^r of
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Lahore, of which the Honourable the Leader of my Party is also a member,
and which reads as follows :—

“  This Committee have considered the various clauses of the Bill and they strongly
protest against the imposition of a very high excise duty of Rs. 2 per each l i fte r  aA provided
in clause 3 of the Bill. No doubt no industry of this type is in existence yet in India brie 
to impose a high duty in anticipation is most objectionable. From this my Com m it^
conclude tliat the Government of India are not in favour of starting this industry by
Indianfi when the mechanical lighters are being manufactured side by side with match
industry in foreign countries. The speech of the Honourable Finance Member has 
not made out any case for killing the industry before it is started **.

Then, Six, when I come to Paper No, I I I  cannot help quoting the opinion
c i the Mwrwari Association, Calcutta. It reads as follows;

“  My Committee fear a drastic measure like this will only make the starting of this
industiy impossible in India without serving any useful purpose and they therefore regret
their inability to mipport the Bill **.

Close on their heels follows the opinion of the United Provinces Chamber
of Commerce, Cawnpore. It reads as follows ;

“  The apprehension of the Government that there will be an abnormal development of
mechanical lighters, and it would mean loss of duty and interference with the business 
of the Indian match industry, is groundless, there b ^ g  at present no industry for manu­
facture of mechanical lighters in India.

“  My Committee are of opinion that the time is quite inopportune for the enactment
of such a Bill, and strongly oppose the whole Bill, and urge upon the Government to
withdraw it ’ .

In coming to Paper No. I ll which contains mostly the opinions of district
oflftcials I do not like to tire the House by quoting them but I cannot help
quoting the important opinions of one or two officials as wall. I read /̂ he 
opinion of the Assistant Collector, Southern Division, Satara. It reads as
follows :

The statement of objects and reasons shows that at present there is no established
industry of this nature in ^dia. It seems, therefore, not advisable, in my opinion to dis­
courage establishment of an industry of this nature. In order to safeguard the receipts
from the excise duty on matches, I think that if a heavy import duty only is levied it will
be sufficient and this will still leave some scope for an enterprise in India of a mechanical
lighter manufacturing concern

Then, Sir, to my mind the most sensible view has been adopted by Mr. Holt,
the Personal Assistant to the Collector of Ahmednagar. This is what he
says:

** I am not suFe that I understand what is meant by ' an abnormal development of
the use of mechanical lighters Any ‘ abnormality * that may bo discerned in that
development will be, it is suggested in the statement, the result of the abnormal duty on
matches, and the most efficacicais method of restoring normal develo|mient8 would
apparently be the removal of that duty

In his opinion if there be development ib the use of mechanical lighter® 
which may afiect the match excise revenue then the beet course is to do away
with the match exoke.
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Last but not the least important is the opinion of the Indian Merchants 
Chamber. It reads as follows :

“  They feel that there is no justification for the imposition of an excise duty on the 
manp/aoture of such lighters. Even on Government’s own admission, there is not as 
in the country any established industry for the manufacture of thero lighters. There is 
therefore no justification for presuming that Government revenue will affOc^ by the 
development of such an industry and for forestalling the same by the imposition of any 
excise duty. My CJommittee are also opposed to excise duty on principle, as they consider 
it detrimental to industries. The propoi^ legislation, if accepted, will prevent t!ie initiation 
and development of this industry. My Committee are, therefore, strongly opposed to the 
proposal for the excise duty

Now, Sir, the Government agreed to circulate the Bill for opinion but unfor­
tunately for them as I have alre«Sy proved by quotations almost all important 
trade associations and chambers of conamerce and a large number of ofiBcials 
are against the principle of the levy of an excise duty on an industry not yet in 
existence in India.

Before I conclude, Sir, I may warn the House that close on the heels of 
this Bill it would not be surprising if Government bring in a Bill for the ’evy 
of an excise duty on the manufacture of gur on the same plea that the heavy 
excise duty on sugar is increasing the development of the use of gur in the 
country in place of sugar. If we are asked to agree to the excise on gur on the 
same analogy of excise on mechanical lighters what will be the positiDn of the 
House ? I am pretty certain they would not and dare not agree. But if we 
today agree to the levy of an excise duty on mechanical lighters to save the 
match excise then what would be our justification to refill an excise duty 
on gur for saving excise revenue from sugar ? If any of my friends in this 
House consider the suggestion of the excise on gur is only a hypothetical pro­
position and need not be seriously considered then I would request them to 
refuse the Government’s hypothetical proposition of the establishment of 
ipechanical lighter industries in the country in future which may in the future 
afEect match excise.

For all these considerations, Sir, I oppose the Bill.
T he H onoubable R ai Bahaduk L ala MATHURA PRASAD 

MEHROTRA (United Provinces Central: Non-Muhammadan): Sir, I join 
with my friend in opposing the Bill befoic the House. So far as the question 
of safeguarding the match industry is concerned, we are entirely at one with the 
Goyerament. But they have adopted the unique principle in the history of 
legislation in introdu^g this Bill in which under clauses 3, 4 and 5 they want 
to levy a heavy excise duty on mechanical Kght/ers manufactured in India.
I am glad my Honourable friend Sir Alan Parso:78 had jr.st stated that no such 
factory exists at present. So the view of Govermneiit is that a factory might 
come into existence in future and hence they have brought forward this legis­
lation.

The H onourable Mr . BIJAY KUMAR BASU (Bengal: Nominated 
Non-Official): Story of Ramayana before Rama was bom !

T he H onourable the PRESIDENT: Order, order.
The H onourable R ai Bahadur Lala MATHURA PRASAD 

MEHROTRA : I hope you will explain the same when you speak.
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Sir, we have seen that Government only recently brought two pieces of 

legislation to kill the infant industries of India. I refer to the Sugar Excise 
Bill and the Matches Excise Bill Not being satisfied with them, they have now 
introduced this legislation to kill this still*born industry in India which 'may 
not make India self-contained. After this Bill, no capitalist will venture to ̂ 
invest his capital in setting up any industry here for manufacturing mechanical 
lighters. What does this show ? It shows that Government are against the 
policy of developing the indigenous industries of India. We could have 
supported this Bill if they had levied a still heavier duty on mechanical lighters 
imported into India. As long as no factory exists in India there was hardly 
any ground for Grovemment to levy this duty over manufacture in British 
India. If Gk)vemment are prepared to delete clauses 3, 4 and 5 ,1 would give 
my hearty support to the Bill. But as long as these clauses exist, I regret that 
I cannot support it.

I hope that some of the Honourable Members would have gone through the 
opinions that have been circulated to us. They number about 16, and in the 
majority of these opinions, from both officials and non-officials, we find that 
they have expressly stated that the Bill will prevent the establishment of such 
industries in India. Sir, I would not take up much of the time of the House in 
quoting from these opinions, but with your permission I will certainly quote 
two or three opinions to strengthen my point.

The Honourable the PRESIDENT : You are not following the advice 
which you gave the Honourable Mr. Banerjee.

The Honourable Rai Bahadur Lala MATHURA PRASAD 
MEHROTRA : I never gave the advice and am afraid, Sir, that the opinions 
have not been read by all the Members. There are many Members who have 
not read them at all and if any one stands up and says that he has read all the 
opinions, I will just ask him to give some of the important conclusions and sec 
whether he has read the opinions or not. Therefore, to strengthen my argu  ̂
ment it is, I think, necessary for nae to draw the attention of the House to the 
opinions as they will have to decide whether the measure is to be supported or 
opposed. Sir, I would draw the attention of Honourable Members to the 
opinion of the Conmiissioner of the A^sam Valley Division. This is an opinion 
not from any individual of this country, but an officer of the (Jovermnent. He 
says:

My personal opinion is that the danger of a flood of mechanical lighters has been 
greatly exaggerated, and that there is no neoewjity for such a Bill. I regard the rate of 
duty propos^ as exorbitant*’.

Sir, I will read only one or two sentences and not the whole of the opinions 
which I quote. The Deputy Commissioner, Bhandara, another official of 
Government, says:

“ The Bill is obviously* inexpedient and unfair” .
He goes further on to say:

“  I consider the Bill should be abandoned **.
The Nagpur Chamber of Commerce says : ^
-ITheideas^eviii^tobdtoQruBhanyfra^ Industry if^ltarted io  t^is country. • ♦ * 

On the whole the. ̂ iJl should not be miade law
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The Upper India Cliaiuber of Commerce, which is a body composed of 
European merchants in our province, say:

“  My Committee have now had an ofportunitv of considering this Bill and they feel 
that,*as it is at present worded, the Bill would deiinitely preclude the starting of any 
industry in India for the manufacture of mechaniral lightei*s and they deprecate any 

•legislation which would have such an effect on any industi-y
Sir, the opinion of the Upper India Chamber of Commerce deserves all 

the attention of the Grovernment and I think that Government ought to have 
given up the Bill after receiving such opinions. Now, Sir, I will quote a 
sentence from the opinion of the Ponjab Oov êrament from where the Honour­
able the Leader of the House as well as the Leader of the Opposition come. 
They say :

“  The question really is whether it is desirable to pass the measure by way of 
warning to prevent an indubtry being e8tablishe<l. which if it succeeded in establishing 
itBeli might require Governmtnt to in.pose taxation ŵ hich would have. the effect of kill­
ing i t ” .

The Financial Comaaissioner, Mr. J. A. Ferguson, whose opinion, I 
hope, will be given due credit, says :

Primafaciej practically to prevent the establishment of this industry is going too 
far in the support of the match trade. In any case I coimider that the Bill is at least pre­
mature ” ,

Sir, the same thing has been said by the President, Simla Trades’ Asso­
ciation, the Honorary Secretary, Indian Chamber of Conmieroe, Lahore, and 
many other institutions. Lastly, I would like to quote one or two opiniotis 
from Bombay so as to make out the case that the opposition is not limited to 
any particular province but extends all over the country. The Bombay 
Government say:

“  Some of the officers are.also of opinion that the proposed duty is too high and 
requires reduction. I am to observe that the question involved is purely one erf finan­
cial policy of the Government of India and since the duty is proposed to be imposed on an 
indufltry which is non-existent at piesent, the Governor in Council does not feel called 
upon to give an opinion on this point

The Commissioner in Sind says that the measure is premature, and the 
Collector of Broach says the Bill seems premature and therefore unnecessary 
at this moment. So, Sir, I have quoti^ a few selected opinions of both 
officials and non-officials and of Indian and European conamercial bodies, 
and thiy are all practically unanimous that this Bill ought to be abandoned.
I would therefore urge the Government that either they should not proceed 
with the Bill, or if they do they should delete sections 3, 4 and 5, by which they 
propose to prevent the manufacture of mechanical lighters in India.

T h e  H o n o u r a b l e  P a n d i t  PRAKASH NARAIN SAPRU (United 
Provinces Southern: Non-Muhammadan) : I have certain difficulties in 
regard to this measure and if I state them I do so in an enquiring spirit. The 
object of the Bill we have been told is to check the abnormal development 
of mechanical lighters. It is apprehended that the abnormal development 
of mechanical lighters will affect the match industry adversely. Now, Sir, 
the Honouxable the Finance Secretary stated tWt there was no indigenous 

. mechanical lighter ii^ustry inthiB country , *^ea why hamper the growth 
of a new industry by an excise duty. lif there is no industry existing at



[Pandit Prakash Narain Sapru.]
present, then where is the necessity for an excise duty on mechanical light­
ers ? Mechanical lighters are not generally used by the common people. The 
cultivator does not use them. They are used only by faehionalble people.

Honourable Member ; “ That is why they are being specially taxed !**) 
I am all for heavy taxation of the rich. That is not my grievance. But m^ 
difficulty is that if India is to grow industrially it is necessary that we should 
have all industries. Why prevent the growth of this particular industry ? 
I am asking this question in the hope that the Honourable Finance Secretary 
will be able to tell us why it is. necessary to prevent the growth of a new in­
dustry ? It will not yield you any revenue, as there is no indigenous indus­
try in existence. I am not objecting to the import duty. That may con­
tinue. I do not say that I am necessarily opposed to this Bill. I cannot 
make up my mind until I hear the Honourable Finance Secretary,

The H onoubable Sir PHIROZE SETHNA (Bombay: Non-Muham­
madan) : Sir, I rise to support this Bill in spite of the arguments which have 
been advanced by my friends on this side. If you drop clauses 3, 4 and 5, as 
my friend the Honourable Mr. Mehrotra suggests, then there is no necessity 
for the Bill. My friend the Honourable Pandit Prakash Narain Sapru says 
he does not mind “ fashionable people ”  paying duty but he thinks that because 
there are no factories today which produce mechanical lighters the Govern­
ment ought not to put forward this Bill. But it is just because there is.no tax 
and because these mechanical lighters could be used for the purpose of deprivij^g 
Government of its excise duty on matches, that these factories will soon crop 
up in the country. There are mechanical lighters which €ome from Europe 
on which duty has to be paid ; whether that duty is to be kept at its present 
level, or to be increased, I do not know. But if mechanical lighters are made 
in India, in answer to the Honourable Pandit Prakash Narain Sapru I would 
say that for every Rs. 1-8-0 which Government will charge on such lighter they 
will ensure themselves perhaps Rs. 10 or more on the excise duty on matches 
which they would otherwise lose by the larger use of these lighters. That is the 
reason why this Bill ought to pass.

The H onoubable Sib  ALAN PARSONS: I am very grateful to my 
Honourable friend Sir Phiroze Sethna for putting more clearly than I could do 
myself the need for this Bill. I do not propose to weary the House by a recita­
tion of those opinions which are in favour of the Bill. I think they will take it 
from me that I could produce at least as many as my Honourable friend Rai 
Bahadur Lala Mathura Pr̂ ksad Mehrotra has on the other side. I understand 
that the opposition is not to the heavy extra duty which we propose to 
impo.:e on imported mechanical lighters, but merely to the proposal to put on 
an excise duty. I think it was the Honourable Rai Bahadur Lala Mathura 
Prasad Mehrotra who suggested that we were out-heroding Herod in not 
only slaughtering existing industries in the shape of sugar, matches, and 
perhaps he may be able to add shortly steel, but also in attempting to 
slaughter an infant yet unborn. My Honourable friend the Leader of the 
House has suggested to me that this measure is much more a measure of 
birth control than a murder Bill. I would put it to my Honourable friend, 
Pandit Prakash Narain Sapru, which is fairer to people in this country—
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to say straightaway that if mechanical lighters are produced in this country
we shall have to impose an excise duty on them, or to wait until manufac*
ture*has been started and then, in order to protect our revenue and to protect
the n̂ uch more important match industry, to impose a duty after people
have sunk money in starting the industry. 1 put this to the House, that the
<Mily fair and honest thing for Government to do is to make an immediate an­
nouncement of their intention in this matter by laying down that, should this
industry start, it will have to start under the penalty of an excise duty. That
is the only way to prevent the industry starting under a completely unreal and
unsafe stimulus. (Applause.)

The H onourable the PRESIDENT : The Question is :
** That the BiU t-o provide for the imposition and collection of an excise duty on meoh- 

auical lighters, as passed by the Legislative Assembly, be taken into consideration.”
The Motion was adopted.

The Council then adjourned till Eleven of the Clock on Tuesday, the 14th
August, 1934.




